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E-Tender for
Annual Service Contract for providing Security Guards at various properties of
Reserve Bank of India at Nagpur
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Reserve Bank of India, Nagpur invites e-tender in two parts (Part | — Techno- commercial
Bid & Part Il — Price Bid) for Providing Services of Security Guards, Under Annual Service
Contract at various properties of the Bank at Nagpur from eligible firms/contractors
fulfilling the pre-qualification criteria. The contract will be initially valid up to March 31,
2027 and will be extendable for a maximum of two more years, one year at a time, subject
to satisfactory performance, or other periods or parameters as the Bank may decide.

P B AT AT AT T ST
Estimated cost of the work Earnest Money Deposit
¥2,12,00,000/- ¥4,24,000.00

: : o
(inclusive of GST 18%) (2% of estimated cost)




3-fAfaer o B ot sifaw fafy 29 faweR, 2025 BT 12:00 99 9@ g1 3ifUP BRI B

ﬁ«rq ma—wsz https://www.rbi.org.in UX fafaer SITHITUR 514 G?Rﬁﬁa TS HIA
& fIU HUaT THEEERR JE9IEe hitps://www.mstcecommerce.com TR STU 3R USiiepRul
| FUaT g o e I {5 o & IR/ YSuF o Faa YR Roid 9 o1 dause
TR UepTfRId farar S|

The last date for submission of e-tender is December 29, 2025 up to 12:00 hrs. For
further details please visit “Tender” section at website https://www.rbi.org.in and for
uploading the tender please visit and register on MSTC website at
https://www.mstcecommerce.com. Please also note that further Addendum/
Corrigendum will only be published on RBI website.

BT/ Place: IRTYR/ Nagpur
faqi®/ Date: 19 dSR 2025 / November 19, 2025

&g fS=1% / Regional Director
YR f¥od 9@ / Reserve Bank of India

ARTYR / Nagpur
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3RAIPIUT / DISCLAIMER

YRTg RoTd o, RIPER Td JR&M RITET, AR A S3g& Uil &l SR’ & SHeR! ¢ & foe a8
fAfger gxdaw JaR far 21 Siefe R foid s 3 598 FAftd SHeR) &1 3R &= § IRk
Y ST @ 3R 3] I A1 ], 7 ) HRA1T Red 9 3R 7 € 39 fat +ft mnfyenor woiehly
3% Hefda HfIBIRG, HHaTRAl, Tolel a1 YARHRI - 59 a¥didyl H (Hfgd STHeRT ! guiar a1
TS a1 39 1Y U Pt o arelt fedt ot SFeRl & IR § ®is ard a1 39 IR § @l
gfafRfic, saed a1 fAafgd, uem @1 R

Reserve Bank of India, Protocol & Security Establishment, Nagpur, has prepared this document
to give background information on the Project to the interested parties. While Reserve Bank of
India has taken due care in the preparation of the information contained herein and believe it to
be in order, neither Reserve Bank of India nor any of its authorities or agencies nor any of their
respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information
contained in this document or any information which may be provided in association with it.

SR Fguf Tt At 9 | =g Tifcar 3 WY B IR IS R & ol WA § IR 38 forfad
0T Y & DI ATIHT gHT [ I5i- T fham g, 3R 9 Had URdg o d gR1 f[Afaar
XIS B UM P 718 THGRI TR RN 78! R ¢ | T8 THHRT 39 YR W UeH $I ot § &
g R Roid o a1 39 fdl TiieRor a1 TeiRmt a1 S ol Jefia ity s,
Tolel a1 GEHRI R TR-SOHRI g

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so, and
they do not rely only on the information provided by RBI in submitting the Tender. The information
is provided on the basis that it is non — binding on Reserve Bank of India or any of its authorities
or agencies or any of their respective officers, employees, agents or advisors.

< ‘B BT 3 eI S U1 BT B dR1P B! e, 39 S H fa@rs 78 grg-gikoh § uRad=
- AT AN B aTelt Ufehar a1 Uishdl &l Saaq &1 ATUHR YR RRold dob JRIE IadT g1 T8 3
Fad d3A aral foa ot Ter o I1 S A R S Idf dHRA J SABR B BT DR Hf R
3G ]| 3 Sad - arat Afaqdl a1 griisif &l fedt off TeR &t arTd &1 $is ufagfd T8l @l
ST |

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the time table reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid to
persons or entities expressing interest.




RO Yord 9@
RESERVE BANK OF INDIA

RIvTarR T4 gRam RATgAT
PROTOCOL & SECURITY ESTABLISHMENT

ANTYRY
NAGPUR

$-ffaeT STH=UT =T / NOTICE INVITING TENDER (NIT)
(W '&F-Eﬁi{ FHTHA Y / Only through e-procurement)

TR § YR Rerd d6 & fafle il & gRen s Sudasy HRam & ol e T SieY 8q
Td-T1dl AFES! &1 1 B aTall I HH/ SHaR! I &l HIT (U | - Gh-1dh1-aioredd ard! 3R
YT 1| - I areth) H 3-Ffaar s foran o 5| Sfaar &1 uRMe srafd 31 A/ 2027 9@ gift folt
Hdor® UeRH 8 &1 f[RUfd B iftieras <1 af & o, T IR B HfYead Ue a¥ & fore ar 9 gRi
freffea o sraftr/ Amuc St & ford faaia faa o wevan 81

Reserve Bank of India, Nagpur invites e-tender in two parts (Part | — Techno- commercial Bid &
Part Il — Price Bid) for Annual Service Contract for providing Security Guards at Bank’s various
Properties from eligible firms/contractors fulfilling the pre-qualification criteria. The contract will be
initially valid up to March 31, 2027 and will be extendable for a maximum of two more years, one

year at a time, subject to satisfactory performance, or other periods/ parameters as the Bank may
decide.

fAfaeT @) 3= / SCHEDULE OF TENDER (SOT)

E ] QG faazor
S. N. Item Details
1 s-fAfder & / E-Tender no. RBI/Nagpur Regional Office/Others/2/25-26/ET/619

2 fAfaer &1 aBT / Mode of | THTIERT dadTge IR Had 3-WeRIRHC ey ( 3iTars
Tender T | - A-iieh-aToIfode aielt iR HFT Il — Heaaie) &
oed




At MSTC website through e-Procurement System
(Online Part | - Techno-Commercial Bid and Part Il -
Price Bid) only

Link/ fdie- www.mstcecommerce.com/eprocn

®T BT / Name of Work: | TR ¥ & & it TRt & QRem e Iuasd dHRam
& fog a1t Tar srgey
Annual Service Contract for providing Security Guards
at Bank’s various Properties at Nagpur

S{THTT @RI / Estimated | TRTHIT 22,12,00,000/- (Gl #RIe dRE @G ¥Ud O )

Cost gfaay I+ &1 afed

Approximately %2,12,00,000/- (Rupees Two Crore
Twelve Lakh Only) per annum inclusive of all applicable
taxes

) §gET AR ST/
Earnest Money Deposit
(EMD)

z4,24,000/- (IR IRG AT 9IR ST A1)
%4,24,000/- (Rupees Four Lakh Twenty Four Thousand
Only) By

(1) TISUBS & HieOH J RIS Wal e
8714295, RUHTIY! HIS: RBISONGPAO1 (5dT 3iRR
10T 3f% A ),

NEFT, RBI Alc No.8714295,

RBISONGPAO1 (5& 10 digit is zero),

SHYdl/ or
(2) HRE Rod 9%, ARTR & e § feHis ST,
DD in favour of Reserve Bank of India, payable at
Nagpur,

IFSC Code:

HYdl / or
(3) b o AP WtBTHi (3TdY- B) W T[T b gIRT
R} U uRad-g da TR

An irrevocable Bank Guarantee issued by a scheduled
bank in the Bank’s standard proforma (Annexure-1V)

ii) Tender Fees / fAfdal

I/ Nil

¢ e / Transaction

Fee

THUHCR faifiies o U& & 1 By THUC I o, & a1
& SR THTHCH UAC Tied /TASUwhel/3RESITd &
ey 9 HdaT & Hol SHT AN & 0.05% + SIS
@18%



http://www.mstcecommerce.com/eprocn

0.05% of total estimate cost of estimated cost plus GST
@18% to be paid through MSTC Payment
gateway/NEFT/RTGS in favour of MSTC Limited or as
advised by M/s MSTC Ltd

7 TG TREY / Performance | 3G¥d IR &1 5%
Guarantee 05% of the quoted amount
(FBd SIGId gRT Ud foar STl 2 / to be submitted
by the successful bidder)
8 UAURT  SHT AT /| SGYd AR BT 05%
Retention Money Deposit | 05% of the quoted amount
(RMD)
(THd Sciterdl gRT Wd a1 ST 8 / to be submitted
by the successful bidder)
9 grfcal 1 ¢@- o forg Hfdar | 09 fa¥isR 2025 HI 1200 I A
IUds g Dt fafy December 09, 2025, 1200 Hrs. onwards
Date of availability of
Tender for viewing to
parties
10 H-fas 98 (3iFarE) 16 faaR 2025 1 1100 T
Pre-Bid Meeting (On-line) | (R1¥eh! AU o HIEHH W),
December 16, 2025 at 11.00 Hrs.
(Through CISCO WebEXx),
M- 3% & YT A7 & SgF Uef AU foih & forg
chetankhandoji@rbi.org.in Il msfalke@rbi.org.in U}
0T & AT J SRIY HR Thd ¢ | dGURT fefdp 3T
15 f&aR 2025 DI 3YdT ISP dIG U™ a1 Se|
Parties interested to participate in pre-bid meeting may
request for the WebEx Ilink via email to
chetankhandoji@rbi.org.in  or  msfalke@rbi.org.in.
WebEx link will be provided on or after December 15,
2025.
11 TS dh-iiebl-aroiedd | 18 faHsR 2025 &I 1200 Foi d
Selt 511 B3 & folw $- | December 18, 2025 at 1200 Hrs. Onwards

fAfdqr L= g @ fafd
Date of starting of e-Tender

for submission of online
Techno-Commercial Bid
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12 SIMT AT (EMD) SHT H3 | 29 faHaR, 2025 BT 1100 I b
@1 sifam fafy December 29, 2025 up to 1100 Hrs.
Last date of submission of
EMD.
13 | d-il-anfoifcud diell o | 29 fa¥aR, 2025 @1 1200 S ddb
P P foU 3ifFarsa $- | December 29, 2025 up to 1200 Hrs.
fAfdar § g9 i fafy
Date of closing of online
e-tender for submission of
Techno-Commercial Bid
14 YR | : (dPb-tep! arorodes | 29 fader, 2025 ®1 1600 &t
qici) WIa ! aRikg g 99g | December 29, 2025 at 1600 Hrs.
Date & time of opening of
Part-l: Techno-Commercial
Bid
T |1 : (foxftg el @ieq | YIT-11 erfd foxita aelt Wi &t fafy &1 g1 yrT-1 §
DI ARG 9 99y Tt U Siciterarstt dI §-Hd gRT 3T ¥ & Se |
Date & time of opening of Date of opening of Part - Il i.e., price bid shall be
Part-Il: Price Bid informed separately to all the eligible bidders in Part-I
by e-Mail
15 | ffaer &t quar fAfder & Y- | & gad 3t [l 9 9 918 db
Validity of the tender Three months from the date of opening of the PART- |
of the Tender

Tre: R d uar e ¢ i ffaer d§ o1 o Ixiem/fgu, afe Hiess & ot fear srar €, Saa
IRET3ME P dadTSe W AT fowa STE SR TR U3 § UHIRId 6! foar Siem|

Note: Tenderers may please note that any amendments / corrigendum to the Tender, if issued
in future, will only be notified on the website of RBI and will not be published in the newspaper.

&g f4S=1% / Regional Director
YR f¥s1d 9 / Reserve Bank of India

ANTYY / Nagpur




Section-B

UXdId ST YA / LETTER OF OFFER

Place:

Date:

Shri. Sachin Y Shende
Regional Director, Reserve Bank of India
Nagpur-440001.

Madam,

Having examined the specifications and schedule of quantities relating to the works specified in
the memorandum hereinafter set out and having examined the site of the works specified in the
said memorandum and having acquired the requisite information relating thereto as affecting
the tender, I/We hereby offer to execute the works specified in the said memorandum within the
time specified in the said memorandum at the rates mentioned in the attached price bid and in
accordance in all respects with the specifications and instructions in writing referred to in the
Articles of Agreement, General Conditions of the Tender, Schedule of Quantities and Terms &
Conditions of Contract with such services and materials as are provided for, by and in all other
respects in accordance with such conditions so far as they may be applicable.

Memorandum

(a) | Descriptionof | Annual Service Contract for Providing Security Guards for
work Various Properties of the Bank

(b) | Estimated Approximately ¥ 212 Lakhs (Rupees Two Crore Twleve
cost Lakhs Only)

(c) Earnest Rs. 4,24,000/- (Rupees Four lakh Twenty Four thousand
Money Only) (bears no interest)
Deposit
(EMD)

(d) | Validity of | Initially up to March 31, 2027 (to be renewed for a
Contract maximum period of two years based on satisfactory

performance).

(e) | Performance 5% of the contract value (to be provided in the form of
Guarantee Bank Guarantee by the successful Agency)

(f) Retention 5% of the contract value (to be provided in the form of
Money Bank Guarantee by the successful Agency)

10




2. We undertake to deposit a sum of 4,24,000/- (Rupees Four lakh Twenty Four thousand Only)
as Earnest Money with the Reserve Bank of India at the time of submitting the e-Tender
documents which amount is not to bear any interest. Should we fail to execute the contract when
called upon to do so, we do hereby agree that this sum shall be forfeited by the Reserve Bank
of India. We also agree to keep the Bank Guarantee towards performance guarantee valid
during the entire period of tender.

3. We also agree that our tender will remain valid for acceptance by the Bank for 90 days from
the date of opening of Part | of the tender and this period of validity can be extended for such
period as may be mutually agreed between the Bank and us in writing.

4. Should this tender be accepted, I/We hereby agree to abide by and fulfill all the terms and
conditions of the Tender so far as they may be applicable and in default thereof, to forfeit and
pay to Reserve Bank of India such sums of money as are stipulated in the conditions contained
in the tender together with the written acceptance of the Contract.

5. I/We understand that Reserve Bank of India reserve the right to accept or reject any or all of
the tender either in whole or in part without assigning any reason thereof.

6. The Tender is submitted in two parts. Part | contains all commercial terms & conditions,
technical particulars, EMD and Part |l contains only the price bid in the Bank’s proforma.

7. Should this tender be accepted, I/We hereby agree to abide by and fulfill the terms and
provisions of the said Conditions of Contract annexed hereto so far as they may be applicable
or in default thereof to forfeit and pay to the Reserve Bank of India the amount mentioned in the
said conditions.

8. Our bankers are (full address):

i)

i)

9. The names of partners of our firm are:

)

11




Name of the partner of the firm authorized
to sign

OR
Name of person having power of Attorney
to sign the Contract (certified true copy of

the Power of Attorney should be
attached)

Yours faithfully,

Signature of Contractor
Signatures and addresses of witnesses:

Signature Address

12




URAH ord 9@
RESERVE BANK OF INDIA

RITTaR Td gR&m RITgAT
PROTOCOL & SECURITY ESTABLISHMENT

ARTYR
NAGPUR

(W Q-Eﬁ?i S HTAT I / Only through e-procurement)
HIT- 1 / PART- |
AR ® 9% & faftrs Tuftral ® gRem s Sudas wvam & e arfife Jar srgey

Annual Service Contract for providing Security Guards at Bank’s Various Properties

fAfaeredl &1 A1/ Name of Tenderer:

Udl / Address
gded / Landline
HISTSd . / Mobile no.

SHA 358! / Email id

Jdaurge Ugy, Ife 81 / Website address if any

OHT B3 o foru 3ifad fadt 3k I9 | 20 feddsR, 2025 &1 1200 s dH
Last date & time for Submission December 29, 2025 till 1200 Hrs.

dictt yd dodb 16 ok 2025 ®F 1100 I
Pre-Bid meeting December 16, 2025 at 1100 hrs.
St 3 e FAfaar & UFT- | & G &1 (1Y J oiF J18 db

. Three months from the date of opening of the
Validity of the tender PART- | of the Tender

fAfaar wid &1 Yeb g

Cost of Application form/ Tender Nil

13
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Section-C

The Conditions Hereinafter Referred To Interpretation Clause

In construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except where
the subject or context otherwise required.

(in the case of a
partnership)

(@) “Bank” Shall mean The Reserve Bank of India and shall include its
assigns and successors.
(b) “Contractor” “Contractor” shall mean Firm trading in the name and style of

providing security services/ man guarding services having a
place of business at Nagpur, Maharashtra and shall include the
partners for the time being of the said firm and the legal
representatives of a deceased partner.

(in the case of
individual)

“Contractor” shall mean Shri trading
in the name and style of providing security services/ man
guarding services and shall include his heirs, successors and
legal representatives.

(in the case of

“Contractor” shall mean Company, a company incorporated

Company) under Companies Act, 2013 or under any previous company law
and having its full-fledged service setup at Nagpur, Maharashtra
and shall include its successors and assigns.

(c) “Site” Shall mean the site of the Contract Works including common

peripheral area thereon and any other land (inclusively) as
aforesaid allotted by the Bank for the Contractor’s use.

“This Contract”

Shall mean the Articles of Agreement, the Special Conditions,
the Conditions, the Appendix, the Schedule of Quantities and
Specifications, etc. attached hereto and duly signed.

(e) “Tender” E-Tender being followed by https://www.mstcecommerce.com
(f) “‘Bank’s The term “Bank’s Officer/Caretaker” shall mean the person
Officer/Caretaker” | appointed and paid by the Bank to inspect the works. The

Contractor shall afford the Bank’s Officer/Caretaker every facility
and assistance for inspecting the works. Neither the Bank’s
Officer/Caretaker nor any representative of the Bank shall have
power to set out works or to revoke, alter, enlarge or relax any
requirements of the Contract, or to sanction any day work,
additions, alterations, deviations, or omissions, or any extra work
whatever, except in so far as such authority may be specifically
conferred by a written order of the Bank’s Officer with the prior
concurrence in writing of the Bank.

The Bank’s Officer/Caretaker or any representative of the Bank
shall have power to give notice to the Contractor or his
representative of non-approval of any work or materials and such
work shall be suspended or the use of such materials shall be
discontinued.

14
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(9) “Notice in writing” | written notice shall mean a notice in written, typed or printed
characters sent (unless delivered personally or otherwise proved
to have been received) by registered post to the last known
private or business address to have been received when in the
ordinary course of post it would have been delivered.

(h) “Act of | Shall mean any Act of Insolvency as defined by the Presidency

Insolvency” Towns Insolvency Act or the Provincial Insolvency Act or any Act
amending such original.

(i) “The works” Shall mean the Annual Service Contract for providing

Security Guards at various Properties of the Bank for the
Bank at Nagpur as provided herein.

15
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Section-D

g‘ﬁrﬁa & HaY H HedYul fIGRT / Important Instructions Regarding E-tender
Sl TR B aTd @Y SR § T 3 3ot sifarga fAfaer vRga ova 9 ugd 39 Rfder &
e iR =l ol ug ol

Bidders are requested to read the important instruction on e-tendering process as given below
and the Terms & Conditions of this tender given in subsequent pages before submitting your
online tender.

1 | g-Ffaqr &t ufshar / Process of E-tender:

A) USRI / Registration:

3 Ufshan B THUECRA §-UiagHe Oida H ISR T Uolieur 2fie & St H:3[eeb & | Tofieum
& TG Bl deR U SIel! SAdCId U I URdd B Tddl ¢/ Iohd & | ab-d! aiat 3R
qIoIcYe Siell 1 URgfd & T dielt Sexc UR TS ST | dex & O ol 111 T
Ty fefored aicihare BT A1RT | dSRT DI Sex-e A Ss URT ¥ Sl & & forg wd
AR B3 17T | THEERR Ut s A & e omieR 81 @1 @dae e RIRR &
fa 1 Sl ot Reprs 181 fopan STwm )

The process involves vendor’s registration with MSTC e-procurement portal which is
free of cost. Only after registration, the vendor(s) can submit his/their bids electronically.
Electronic Bidding for submission of Technical Bid as well as Commercial Bid will be
done over the internet. The Vendor should possess Class Il signing type digital
certificate. Vendors are to make their own arrangement for bidding from a personal
computer/laptop connected with Internet. MSTC is not responsible for making such
arrangement. (Bids will not be recorded without Digital Signature).

IRy Fie: Tt 3R A1 dich www.Mstcecommerce.com/eprocn UX Gﬁ%ﬁiﬁ:{ﬂﬁﬁ
CARSICIR|

Special Note: The Technical Bid and The Commercial Bid Has to Be Submitted
On-Line At www.mstcecommerce.com/eprocn

) fasharsfl & g Wd &1 www.mstcecommerce.com— e-Procurement —PSU/Govt
depts— Select RBI Logo->Register as Vendor — -- Filling up details and creating own

user id and password— Submit H 3{TATST USllH0T HAT TS B |

Vendors are required to register themselves online following the below given process
www.mstcecommerce.com—  e-Procurement —PSU/Govtdepts—  Select RBI
Logo>Register as Vendor -- Filling up details and creating own user id and password—
Submit.

ii). ISR P IAP 3-Hd W D U0l P Y - aral Ueh R sk A fHam st
FOReRE B WRa g fear Sa | fedt wWdlertr & forw yRd Roid d&, THeadR 9
&-Pfder & forw Mufid gwg @ uge) Gud B |

16
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Vendors will receive a system generated mail confirming their registration in their email
which has been provided during filling the registration form. In case of any clarification,
please contact RBI or MSTC, (before the scheduled time of the e- tender).

Ty aafad (HRA frerd 33?) | Contact person (RBI):

i) ot Ia TSoll, YeTId Uadh chetankhandoji@rbi.org.in

Mr. Chetan Khandoji (AM) Ph- 0712- 2806390, 09834140482
i) | BP AR B, USHd, (Y& msfalke@rbi.org.in

Capt. Maruti Falke, Manager(Security) | Ph- 0712- 2806517, 09969201969

Tud AfRT (THTTSRAL f31.) / Contact person (MSTC Ltd):

i) ﬁ%ﬁ foray 3y, IRy Udys Ipaadickan@mstcindia.co.in
Ms. Lisbeth Dias, Sr. Manager Ph- 07122550075,
09820158988
i) | off gRite A1), 3U Uded sushil@mstcindia.co.in
Mr. Sushil Nale, Dy. Manager Ph- 022-22883501 Extn: 31,
09987758430
iil) | gt fadig uldl, 3U Ueieh dpaul@mstcindia.co.in
Ms. Divyendu Paul, Dy. Manager Ph- 022-22823767
09831992269
iv) | gdt =uTel ufs, 34 UeYd rpandey@mstcindia.co.in
Ms. Rupali Pandey, Dy. Manager Ph- 022 22886268 Extn: 13,
9458704037
V) oY T TRBR , 3U Udeh tsarkar@mstcindia.co.in
Mr. Tanmay Sarkar, Dy. Manager Ph-022 22886268,
08349894664
TOUST | Uil Registration ﬁ%ﬂ YUITeit/ Ms Pranali
Jeradl 022-35134240
é’ﬂ é-EnaxﬁTﬁfE/ e- procurement | 022-22886268/ 22822789
MSTC U4 $HT@/ Head Office | 07969066600
Help Desk
A/ email helpdeskwro@mstcindia.in,
helpdeskho@mstcindia.in
(@UAT 30 Yold 999 favg & &9 o
"BISD" B JeTG B/ Kindly mention
“Helpdesk” in email Subject)
Are- 9t ddb-id! gl o fore it Sl fead IR g 10 Fof I JMH 5 §of ddb WU (bl
SIRELIE
Note- For all technical issues, you may contact the above from 10 am to 5 pm on all
working days.

17



mailto:chetankhandoji@rbi.org.in
mailto:msfalke@rbi.org.in
mailto:lpaadickan@mstcindia.co.in
mailto:sushil@mstcindia.co.in
mailto:dpaul@mstcindia.co.in
mailto:rpandey@mstcindia.co.invvvv
mailto:tsarkar@mstcindia.co.in
mailto:helpdeskwro@mstcindia.in
mailto:helpdeskho@mstcindia.in

ASC for Providing Security Guards at Bank’s Various Properties

B) Rrew smawgwar | System Requirement:
i) fdSIe 7 91 ST IR TR Rieed

Windows 7 or above Operating System

ii) 37733 -7 3R HW IeC AR
I[E-7 and above Internet browser.

iii) BXIT&R UbR fefored gedar
Signing type digital signature

iv) e & S80S 3R RIfid &34 & fore Td-aH 31=Id= JRE 8 (x86 3iTHdTE) Jrreddr
Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the
system.

2 | DSC & foTq "GRIEE ATS" BT 318/ B & (01U GEAERSBAl Sidy H FHfeRdd Afew ar] i
ST el & |
To disable “Protected Mode” for DSC to appear in The signer box following settings may
be applied.

JUBR = > AT [Adhed = >TR&M = > Tl & fovar a1 § o WA TS BT 316 Be-
T, "ARAET TS TaH HL" BT I HRd gu fed Sl 3 fedp gar 1 s afdw:
Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e.,
Remove the tick from the tick box mentioning “Enable Protected Mode”. [10ther
Settings:

JUB => Se3c [Abed => AN => "SISO SideM/ SIS Sfag geld” = >
YT Zexe B = > "SR IR Od H d9US WR ST §" & dgd Afer W fadtd B
Tools => Internet Options => General => Click on Settings under “browsing history/
Delete Browsing History” => Temporary Internet Files => Activate “Every time | Visit the
Webpage”.

T4t active X FE=0N &) e BT 3R ITBHU—TeA [Ahed— HEeH TR & dgd ‘U
3T AP BT SUINT B DI H&WW%%Q (PUAT www.mstcecommerce.com qg@f@
IR 35S AT Ta)

To enable ALL active X controls and disable ‘use pop up blocker’ under Tools—Internet
Options— custom level (Please run IE settings from the page
www.mstcecommerce.com once)

3 | dB-ipl-anuioud alet 3R HY qret www.mstcecommerce.com/eprocn U CICKIES
STHT 31 g1 fAfaeT 7 3T e ergaR iy fafy oik ama W fAfaem saae~e & 9
rell S|
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The Techno-commercial Bid and the Price Bid shall have to be submitted online at
www.mstcecommerce.com/eprocn. Tenders will be opened electronically on specified
date and time as given in the Tender.

4 | ffder & it ufafdat o1 fomr ford) srayar & SiHdET do-ie! 3R afiifcud UReal |
TS fpar ST =i

All entries in the tender should be entered in online Technical & Commercial Formats
without any ambiguity.

5 | @-1-¢1 YD & Ufd fa=Iw e / Special Note towards Transaction fee:

AT Yooh 3-Mfdar ufordr & YT A & T S/ Uicd &1 START - & fofg THEHC T
GRT TR S aTall Uied S9anT Yo o |

Transaction fees is the portal usage charges levied by the MSTC for using their portal
for participating in the e- tendering process.

fachr @i & "BR1 B & dgd e Yeb YIdH" fefd BT ITTRT Db A Yoo Pl
YA S| fasharadi ol gde Siuers- did ¥ fa=y fAfder &1 oo &= g fadar &
um@éw—cﬁmawmsﬂ UGIE %mm@rwmﬁﬁgﬁwm|mﬁq’—ﬁmw
H W, fashel T BIH HReb el AT M| el Arer W%ﬁ?ﬂfﬂ% SR
TG Yoo MR DI o1 for it IGerta o Wl 1| SHTATE YA BT ag - W, fash
ﬁ&mﬁﬁ%‘c’/%ﬁfm/ﬁfa%ﬂwwumww T R DT UG gRT | Th §R
F YT THEECR & 1fid §o |rd & o1 8 \ﬂldll%, dl e Yoob Wad: e BRI
3R fasheT ! Riew SifAd &at UTed 81|

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under
“‘My Menu” in the vendor login. The vendors have to select the particular tender from the
event dropdown box. The vendor shall have the facility of making the payment either
through NEFT or Online Payment. On selecting NEFT, the vendor shall generate a
challan by filling up a form. The vendor shall remit the transaction fee amount as per the
details printed on the challan without making change in the same. On selecting Online
Payment, the vendor shall have the provision of making payment using its Credit/ Debit
Card/ Net Banking. Once the payment gets credited to MSTC’s designated bank
account, the transaction fee shall be auto authorized and the vendor shall be receiving
a system generated mail.

G737 Yook IN-TrqH] T 81 F7-37 Yo & YT & 377 T [35aT & T HAazT
&-13ar aw gga 761 &1

Transaction fee is non-refundable. A vendor will not have the access to online e-tender
without making the payment towards transaction fee.
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Fie: Fichqrarsil &1 Terg @ ol & /5 @ g2 & THITT G5 8 Uga d-a Yo &1 3BT
TE T TH H3 TN §ictl od] B & [ Gg 31 5T Tag 5T aas/

NOTE: Bidders are advised to remit the transaction fee well in advance before the
closing time of the event so as to give themselves sufficient time to submit the bid.

6 | srudis ot 18 RAfdersl/gfaust & IR # g1 fAfaer & sifon =u few oM a% ufesar &
SR € 397 gRT Yot et wfere fagsarstt &) ag fda w3 @t o § &
THUTERT & 1Y fAghdT & USiepuT & THT UG fohdl 77 3T BluRe SHA sal 3y
3R euSe frar g1 fasharaeft ¥ ag +ft SRty forar S € foh @ orm Shuadt (ffStea
TXITER THT0T T) B aerdl 1T B |

Information about tenders /corrigendum uploaded shall be sent by email only during the
process till finalization of tender. Hence the vendors are required to ensure that their
corporate email |.D. provided is valid and updated at the time of registration of vendor
with MSTC. Vendors are also requested to ensure validity of their DSC (Digital
Signature Certificate).

7 | TAsIset ¥ Ifcaiad fFad fafd sk W & 91 3-ffaer a &l ugan off Y&l g

E-tender cannot be accessed after the due date and time mentioned in NIT
8 | 3-ffaer # Sieit / Bidding in e-tender :

a) fadrdrefi @1 3-Mfaer o sifFams diel v H & fau U 811 & fore sawass sudsl, fAfdar
e 3R Ao Yoo (G BIS Bl STH B DI Ma=adHdl ¢ | e Yewb 3R Ae e
TR-aut 9T g1 STHSI IR IS ST el a1 e | 3rqwd fagsar (3ff) &7 suds! fAfdar
SHTHRT B aTel WU gRT a9y R faan Se|

Vendor(s) need to submit necessary EMD, Tender fees and Transaction fees (If ANY)
to be eligible to bid online in the e-tender. Tender fees and Transaction fees are non-
refundable. No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be
refunded by the tender inviting authority.

b) 3 Ukl H Tebiidh! 3R MO sl U B & (7T SaiaeiFeb sielt Tfrel g

The process involves Electronic Bidding for submission of Technical and Commercial
Bid.

mmﬁﬁaﬂﬁ%mm% d Had 3-UIRIRHC www.mstcecommerce.com

faur & — @Qﬂ‘cﬁ?ﬁquscﬁscwc$mm®&mﬁaﬁﬁaﬁ?ﬁ

ﬁ?ﬂﬁmaﬁ?ﬁwm Jhd & — ARATSME TS A e TR Aok — d15d 3de
—YfYd AT & TG & dgd AR DR |

The vendor(s) who have submitted transaction fee can only submit their Technical Bid
and Commercial Bid through internet in MSTC website www.mstcecommerce.com — e-
procurement —PSU/Govtdepts— Login under RBI—My menu— Auction Floor
Manager— live event —Selection of the live event
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d) fadhar &1 S1aT TRIHRA Ia™ &t ST ¢l A1ieU| T8 31T did! ad dia- & ged
e fpar ST 81 bR 32 IrH=a wraf / anforfoues fAfRa &) HRAT 81 3R It 1 IgelT
BT 3P d1¢ fFed fog W faas o3| afe ug 3mded 78! Idar g, o) fagar 3ra
Jh-itept aiell Bl Ggor / ST B | e Tt gr |

The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common
terms/Commercial specification and save the same. After that click on the Technical bid.
If this application does not run, the vendor will not be able to save/submit his Technical
bid.

e) dbIo! Siell HRA P dTe, fIshdl BT 3T dh-iiep! alell Repis B & fw e W
T BT AR Th IR THT B P I, aTiorfod dieit fofcs Tfohd 81 SI1dT g1 38 HRAT
BT 3R fashdl &) U arfvifcues dicht Rapie B3 & T "Tgul” W e B AU
T SR Tl dict 3R AU sietl Gl Tgol - & T, fadhar SfoT sielt Usiigd
P & forw 3ifad Fafre=" geq R fods = Gpdar gl

After filling the Technical Bid, vendor should click ‘save’ for recording their Technical
bid. Once the same is done, the Commercial Bid link becomes active. The same has to
filed and vendor should click on “save” to record their Commercial bid. Once both
Technical bid & Commercial bid have been saved, the vendor can click on the “Final
submission” button to register their bid

f) faohaTal ol ST TS B & foTU STh Fe BT IUTNT B & (HeX a1 Srar g |
TSI TxATae 3Uals fhU S 9ahd g

Vendors are instructed to use Attach Doc button to upload documents. Multiple
documents can be uploaded.

g) I+ arHal |, fadhdt o1 U+t il ST Hd THY fSfoled gxaier & I1Yy 3191 3Msal
3R UrTS &1 IGUNT H=AT AeT|

In all cases, vendor should use their own ID and Password along with Digital Signature
at the time of submission of their bid.

%ﬁqﬁ‘s‘%@?m% GRM, faghdl Ueh-gaR & fore ofR &R feht & forw ot ave ¥ M
|

During the entire e-tender process, the vendors will remain completely anonymous to
one another and also to everybody else.

i) 3-SR TR Yd-uifdd fafy Sik Ima ¥ ok SR Sfcaiad srafer & fore e g

The e-tender floor shall remain open from the pre-announced date & time and for as
much duration as mentioned above.

j) 3-ffaar uferan & SRE Tgd Tt Saaei-e siferdt fashdl IR ST €U 4 SIAHR]

giiftl T e &1 39 faghdr gRT O &Y 715 A Sielt & T T JHT ST 3R WER R

%ﬁwmﬁﬁﬁ%ﬁw%ﬁ@w 3R Aol & s U SIHBRY ey
|
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All electronic bids submitted during the e-tender process shall be legally binding on the
vendor. A bid will be considered as the valid bid offered by that vendor and acceptance
of the same by the Buyer will form a binding contract between the Buyer and the Vendor
for execution of supply.

k) T8 Sifard g for Tt Siferai feforee gxarer vHTor U= & A1 URgd i oY 31T fRew
SR 3 WIHR o bl S|

It is mandatory that all the bids are submitted with Digital Signature Certificate otherwise
the same will not be accepted by the system.

) WRIER a1 BT HRUT Fa AT B IE HA/ SRAIPR B / WIHR HA / a0 oA
/ faaiRd & &1 ISR PR X@dr gl

Buyer reserves the right to cancel / reject / accept / withdraw / extend the tender in full
or part as the case may be without assigning any reason thereof.

m) fAfaaT exaras & Fawt ok 2rdl & s faae Wier 761 g1 fodt o facsar grT 5-
fafaer wfota & Sielt TR R fAfder & fere fFamt otk it &t Wiopfa &1 gff wRat 21
No deviation in the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms
& conditions for the tender.

9 | 39 fifaer I I iz i MW ITH Sficafad FaHt iR wrat gRT wRRid fvar Smam |

Any order resulting from this tender shall be governed by the terms and conditions
mentioned therein.

10| qop-ip! 3R arvfoues fawl 3R 2ral & S1s fame &t 3Hfd 781 3

No deviation in the technical and commercial terms & conditions are allowed.

11| FfdaT SMHET S ard UIERT &l 39 3-M1dal Bl Xg B I 91 Hig HRUT I8 Sich
T B o1 A fafd g &1 IR 71

The tender inviting authority has the right to cancel this e-tender or extend the due date
of receipt of bid(s) without assigning any reason thereof.

12| fasherafl ¥ SFRIY © fob d fadhdT TS U¢ 3R dietl o ¥ Ugdl Riked 9 aRfed g &
ﬁﬂ;f www.mstcecommerce.com/eprocn ¥ H difsay aﬁl

Vendors are requested to read the VENDOR GUIDE and see the video in the page
www.mstcecommerce.com/eprocn to familiarize themselves with the system before
bidding.
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Section-E

g-fAfaer § YT @9 & foIw e 99ds / Eligibility Criteria for participating in
the e-Tender

1. Reserve Bank of India, Nagpur invites e-Tender in two parts for Annual Service Contract
for providing Security Guards for various Properties of the Bank at an estimated cost of

approximately Rs. 212 Lakhs inclusive of all taxes.

2. Eligibility Criteria for the tenderers:
Only Company/Firm/Agency who fulfill the following per-qualification criteria are eligible

to apply:

A. having valid license issued under Private Security Agencies Regulation Act, 2005
(PSARA) valid for the State of Maharashtra and experience in field of providing
services of security guards for at least five years (Work orders submitted in support
of work experience must be issued before January 2020) and have executed similar
work during previous five years (Work orders and work completion certificates
submitted in support of work executed must be issued on or after January 2020) as
follows:-

e Atleast 3 works of value not less than ¥84.8 lakh per annum
Or,
e Atleast 2 works of value not less than %106.0 lakh per annum
Or,
e At least one work of value costing not less than % 169.6 lakh per annum.

B. Annual turnover for the last 3 years (Income Tax Year)i.e. 2022-23, 2023-24 & 2024-

25 (Audited balance sheet duly certified by a Charted Accountant or turn over
certificate from a CA along with copies of ITRs shall be submitted) should not be less
than ¥ 212 lakh.

C. Must be solvent/ financially sound for carrying out the contract for works estimated
to cost ¥ 212 Lakhs.

D. Should have his own Establishment/Set up/ Mechanism to provide training of guards.
E. Must have a self-owned full-fledged service setup at Nagpur.

F. Should have all the necessary Legal/Statutory approvals to do this business in
Nagpur.

All contractors fulfilling these criteria may apply for membership of MSTC entering web-
portal as indicated in Section | of the tender and submit the documentary proof in the
captioned criteria at the time of uploading of tender document.
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3. The intended contractors should invariably furnish, the following information in writing
and submit relevant documents to satisfy the Bank about their eligibility for participating
in the tendering process along with the tender form.

S. Information Documents to be submitted
No.

(a) |Composition of the firm [Full particulars in format prescribed under Annexure-l|
(whether contractor is an individual, or a partnership
firm, or a company etc.,) of the composition of the firm
of contractors in details should be submitted along with
name(s) and address (es), of the partners copy of the
Articles of Association/ Power of Attorney/ Attorney/
another relevant document.

In case of a company, the certificate of registration,
Memorandum and Articles of Association of the
company and other relevant documents and particulars
of all the directors and responsible officials are required
to be submitted. In case of a partnership firm, the
partnership deed, power of attorney, if any and
particulars of all the partners constituting the firm; and
in case of an Agency or Proprietorship, the particulars
of the individual/individuals involved therein along with
the name(s) and address (es) etc are required to be
submitted.

Copy of PSARA License valid in Maharashtra,
Registration Certificate of the Establishment issued by
the relevant authority, Copies of E.P.F. Registration
Certificate and E.S.| Registration Certificate and
applicable tax registrations, viz., PAN, TAN, GST, etc.
should be submitted.

(b) |Work experience and |The Applicant should submit documentary evidence in
completion of similar |support of minimum experience of 05 years of carrying
work of specified value |out similar work (The applicant should have completed
during the specified |at least one similar work before January 01, 2020).

period.
Documentary evidence for having successfully

completed qualifying works (of value as indicated under
2.A (i), 2.A (ii) or 2.A (iii) above and of similar nature)
during last 05 years.

Copies of the detailed work orders for the qualifying
works indicating date of award, value of awarded work,
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time given for completing the  work,
etc. and the corresponding completion certificates
indicating actual date of completion and actual value of
executed similar works should be enclosed in proof of
the work completion experience.

The details along with documentary evidence (work
order and client certificate) of previous experience, if
any, of carrying out Works for the Reserve Bank of
India at any center, should also be given mandatorily.

Bank reserves the right to verify work experience claims
made by bidder by nominating its representative for site
visit.

()

Details of
completed work

the

The client-wise names of work(s), year(s) of works
execution of work (s), awarded and actual cost(s) of
executed work(s), names and full contact details of the
officers/ authorities/ departments under whom the
work(s) was/were executed should be furnished in
format prescribed under Annexure-|.

Client Certificates

Tenderers are informed that they have to submit Client
certificates in format as prescribed under Annexure V)
for each of the Prequalification work/s

Work orders and work completion certificates
submitted towards qualifying works to fulfil the eligibility
criteria of having completed minimum values of work as
per para 2(b) above have to be necessarily supported
with Client certificates.

Client certificate will be accepted only when it is Signed
by an official of the rank of Officer of the rank of
Executive Engineer or equivalent in case of
Govt./Semi-Govt., organisations or a PSU and is
supported by adequate proof of payments received by
the contractor for the work done by them.

Client's report issued by private organization shall be
accompanied by TDS Certificates.

All columns should be filled in properly countersigned.
Client certificate should be on letter head of the Client
with signature of Authorized person.

Applications/tenders received without certificates
specified in the specified format will be rejected and
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Bank reserves the right to verify the submitted
certificates independently. The Bank also reserves the
right obtain reports on the past performance of the
tenderer from his clients.

Name(s) and address
(es) of the clients and
their present contact
executives

Written information about the names and addresses of
their clients along with full details, like names, postal
addresses, e- mail IDs, telephone (landline and mobile)
nos., fax nos. etc., of the contact executives (i.e. the
persons who can be contacted at the office of their
clients by the Bank in case it is so needed) should be
furnished.

Credit worthiness of
the contractor and
their turnover during
the specified period.

Copies of the Income Tax Clearance Certificates/
Income Tax Assessment Orders/ Income Tax Returns
along with the latest final accounts of the business of
the contractor duly certified by a Chartered Accountant
should be enclosed in proof of their creditworthiness
and turnover for last three years.

(9)

Name(s) and address
(es) of the bankers and
their present contact
executives

Written Information about the names and addresses of
their bankers along with full details like names, postal
addresses, e- mail IDs, telephone (landline and mobile)
nos., fax nos., etc. of the contact executives (i.e. the
persons who can be contacted at the office of their
bankers by the Bank, in case it is so needed) should be
furnished in format prescribed under Annexure-VI.

(h)

Details of the bank
accounts

Full particulars of their bank accounts, like account no.,
type, when opened etc., should be given.

Banker (Solvency)
certificate

Should submit solvency certificate in format prescribed
under Annexure-VIlI issued by applicant's Banker
specifically for the purpose of this work, for a minimum
amount of ¥2,12,00,000/-

The Bank reserves the right to obtain reports on the
past performance/ solvency of the tenderer from his
bankers.

()

Training Facility and
Service setup

Valid document in support of having self-owned
Establishment/ Set up/ Mechanism to provide training
of guards and full-fledged service setup/ back office/
administrative office in Nagpur (wherefrom required
support in terms of manpower and supervision are
provided during the contract period for the specified
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job).

In case, tenderer is not authorised to impart training to
the security guards, tenderer should submit training
certificate on Form 6 issued by licensed training agency
in terms of Private Security Agencies Model Regulation
2006 for all the security guards identified for
engagement for security of the Bank.

(k) |Legal/ statutory |Tenderers should furnish an undertaking declaring that
Approvals they have obtained all the required legal/ statutory
approvals for carrying out this business at Nagpur
along with all relevant valid documents.

(I) |Conviction in a court of |The tenderer shall have to submit an Undertaking in
law/ Blacklisting by |format specified under Annexure IX declaring that they
any organisation/ |have not been convicted in a Court of Law or
Pending Civil Suits suspended / blacklisted by any organization on any
grounds. The tenderer shall provide details if any civil
suit is pending in any of the works executed.

Concealment of facts and subsequent detections may
lead to annulment of the contract / rejection of the bid
forthwith.

4. In the exceptional cases such as merger, acquisition, takeover etc., the intending
tenderer may submit all the relevant documents for seeking any exemption/ deviation that
it requests the Bank to consider. The Bank is not bound to accept such requests and
reserves its right to allow or reject such exemptions/ deviations. The Bank’s decision in
this regard shall be final.

5. Intending tenderers need to upload relevant documents supporting their eligibility criteria and
scanned copy of Earnest Money Deposit (NEFT statement/ Bank Guarantee/ Demand draft)
along with Techno-commercial bid (Part-I) of the tender.

6. Earnest Money Deposit (EMD) of % 4,24,000/- (Rupees Four Lakhs Twenty Four
Thousand only) shall be deposited through

a) NEFT in favour of Reserve Bank of India, Nagpur in the A/c 8714295 &

IFSC — RBISONGPAO1 before 1100 Hrs on December 29, 2025,
or

b) in the form of an irrevocable Bank Guarantee issued by a scheduled
bank in the Bank’s standard proforma (Annexure-1V). The Bank
Guarantee (from Scheduled Commercial Bank) submitted towards
Earnest Money deposit has to be valid for the validity period of the tender
plus additional 45 days. In such case, the Bank Guarantee should be
submitted to the Bank physically before 1100 Hrs on December 29,
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2025,
or
c) in form of Demand Draft. In such case, the Bank Guarantee should be

submitted to the Bank physically before 1100 Hrs on December 29,
2025.

Under no circumstances, EMD will be accepted in the form of fixed deposits of the
bank, cheque or cash. The tenders not accompanied by the Earnest Money Deposit
as prescribed in the tender, shall be treated as Non Bonafide tender and shall not
be considered for acceptance.

7. In the event of intending tenderers failure to satisfy the Bank with regard to the above
requirements, Bank reserves the right to reject his offer even after opening of Part-I of
the tender and Part-Il of the rejected tender will not be opened.

8. If any tenderer is not found to possess the required eligibility for participating in the
tendering process at any point of time and/or his performance reports received from his
clients and/or his bankers’ report are found unsatisfactory, the Bank reserves the right to
reject his offer even after opening of Part-l of the tender. In such case, Part-Il of the
rejected tender will not be opened and EMD deposited by the concerned tenderer shall
be returned. The Bank is not bound to assign any reason for doing so.

9. A bidder is liable for debarment/disqualification from bidding on the following grounds:

A. If it is determined that the bidder has committed the following acts or omissions in
contravention of the code of integrity:

a) making offer, solicitation or acceptance of bribe, reward or gift or any material
benefit, either directly or indirectly, in exchange for an unfair advantage in the
procurement process or to otherwise influence the procurement process.

b) any omission or misrepresentation that may mislead or attempt to mislead so
that financial or other benefit may be obtained, or an obligation avoided.

c) any collusion bid rigging or anticompetitive behaviour that may impair the
transparency, fairness and the progress of the procurement process.

d) improper use of information provided by the procuring entity to the bidder with
an intent to gain unfair advantage in the procurement process or for personal
gain.

e) any financial or business transactions between the bidder and any official of the
procuring entity related to tender or execution process of contract: which can
affect the decision of the procuring entity directly or indirectly.

f) any coercion or any threat to impair or harm, directly or indirectly, any party or
its property to influence the procurement process.

g) obstruction of any investigation or auditing of a procurement process.

h) making false declaration or providing false information for participation in a
tender process or to secure a contract;

i) failed to disclose conflict of interest.
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j) failed to disclose any previous transgressions made in respect of the provisions
of sub- clause 9 (A) with any public institution / entity in India or any other country
during the last three years or of being debarred by any public procuring
institution / entity.

B. For any actions or omissions by the bidder other than violation of code of integrity,
which in the opinion of the Bank warrants debarment, for the reasons like supply of
sub-standard material, non-supply of material, abandonment of works, sub-standard
quality of works, failure to abide terms of the tender etc.

C. Ifthe bidder has been convicted of an offence- (al under the Prevention of Corruption
Act, 1988; or (b) the Indian Penal Code or any other law for the time being in force,
for causing any loss of life or property or causing a threat to public health as part of
execution of a public procurement contract.

I/We hereby declare that |/we have read and understood the schedule of Eligibility Criteria
and also have read and understood all the above conditions and the same shall remain
binding upon me/us.

Signature of tenderer with seal

Address:

Date:
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Section-F

diell i HIF<S / Bid Evaluation Criteria

1. Techno- Commercial Bid (Part- I) Evaluation

a. The technical bids shall be evaluated based on the available documents submitted
by the bidder on MSTC.

b. Bank may seek such clarification/information/document as may be required for it
to satisfy the eligibility of the bidders.

c. Failure on the part of the bidder to provide such clarification/information/document
within the stipulated time, may entail cancellation of the bid of such bidder.

d. Any clarification submitted by a bidder that is not in response to a request by the
Bank shall not be considered.

e. The Client’s request for clarification and the response shall be in writing through
post or email.

2. Price Bid (Part- Il) Evaluation

a. The evaluation of the price bid will be considered of only those bidders who meet
the eligibility criteria as mentioned in “Eligibility Criteria for participating in the
tender” of tender document and provide documentary proof on MSTC in respect
of the same.

b. To assist in the examination, evaluation, and comparison of the bids, and
qualification of the bidders, the Bank may, at its discretion, ask any bidder for a
clarification of its bid.

c. The clarification so called, should be given with detailed price analysis containing
the cost of all the tools, equipment, machines, liveries, compliance of statutory
requirements (Contractor All Risk Insurance, workmen compensation Act, Public
Liability/ Third Party Insurance Policy, Bonus Act (if applicable) etc.) and other
administrative charges etc. required to complete the work) and should be
supported with quotations received from the suppliers/ providers of the above-
mentioned goods and services.

d. On scrutiny of the clarification so submitted, if the rates quoted by the tenderer are
found not workable/ feasible, the Bank reserves its right to summarily reject such
tender.

e. Failure on the part of the bidder to provide such clarification within the stipulated
time, may entail cancellation of the bid of such bidder.

f. Any clarification submitted by a bidder that is not in response to a request by the
Client shall not be considered.

g. The Client’s request for clarification and the response shall be in writing through
post or email.

h. Price Bids shall be evaluated based on the rates quoted as percentage of the Fixed
Rates mentioned in Part- |l of the tender document.

i. No deviation will be allowed on the fixed rates already mentioned by the Bank in
the tender. Tenders having quoted rates below the prescribed minimum wages
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rates shall be summarily rejected and will not be evaluated for the purpose of
ascertaining L1 tenderer.
j- No request for any change in rate or conditions after the opening of the part Il
tender will be entertained.
k. In case two or more tenderers become the lowest, for the purpose of selection of
successful bidder, the tenderers becoming lowest bidders will be evaluated on the
basis of following criteria:
Criteria 1- Past Experience (in field of providing services of security guards)
Evaluation will be done based on certificate of Registration and the oldest work
order / agreement pertaining to providing services of security guards submitted
by the bidder along with Part-I of the tender)

5-10 years 10 Marks
10-15 years 15 Marks
15-20 years 20 Marks
> 20 years 25 Marks

Criteria 2- Average Turnover of Previous Three Financial Years
Evaluation will be done based on Turnover certificates, ITRs, Profit & Loss and
Balance statement for the last 3 financial year duly certified by a Chartered
Accountant submitted by the bidder along with Part- | of the tender)

2.12 Crore - 5 Crore 10 Marks
5 Crore - 10 Crore 15 Marks
10 Crore - 15 Crore 20 Marks
> 15 Crore 25 Marks

Criteria 3- Amount of Manpower on Rolls
Bidders will be required to provide this information along with latest EPF/ ESIC
statement in support of their claim whenever asked for)

30- 50 10 Marks
50-75 15 Marks
75- 100 20 Marks
> 100 25 Marks

Criteria 4- Number of Similar works in hand
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Bidders will be required to provide this information along with work order/
agreement, TDS certificates and Bank statement showing receipt of payment
against the claimed work, whenever asked for)

1-3 10 Marks
3-5 15 Marks
5-10 20 Marks
>10 25 Marks

Upon evaluation of the lowest bidders based on the above criteria, the bidder with
the highest marks will be declared successful in the tender process. However,
Bank’s decision in this regard will be final and it shall not be open to arbitration.

|. The Reserve Bank of India does not bind itself to accept the lowest or any tender
and reserves to itself, the right to accept or reject any or all the tenders, either in
whole or in part, without assigning any reasons for doing so.

m. The Tender along with the prices shall remain valid initially for a period of 3 months
from the date of opening of Part — | (Technical Bid), which period may be further
extended by mutual agreement in writing by the Tenderer and the Tenderer shall
not cancel or withdraw the tender during this period or change the quoted rates.

n. In case the Tenderer withdraws the bid during the validity period, the EMD
furnished by the Tenderer shall be forfeited by the Bank.

I/We hereby declare that |/we have read and understood the Bid Evaluation Criteria and
also have read and understood all the above conditions and the same shall remain
binding upon me/us.

Signature of tenderer with seal

Address:

Date:
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Section-G

BIR DI ﬁ/ Articles of Agreement

(Bank reserves the right to further modify/revise/change the content of the
agreement

TE R AR AT I ETR BT S ... TR F ... [T Th 4MT & TU H YR Rerd
4%, B HATET B, T H 9UT THh HEad AR | 7, ot 9RF s, afta e,
YR ReTd S, AFTRR- 440001 gRT UfATIa § (SR 39 91 “Sb” el T §) TUT G2
Ry i o v e (MTIRTSCR/ UTEARIT WH / ST BT ATH), S fob
HIA HRAFTE & uEyEl & ded FNd § iR SN dolied srfad &1 udl
............................................... 2, T UG . (3P TG “SHEAR”
HEI T E) & gRI fHa1 S |7, S 31U FeRId HSd gRI T8 SRR JuTfed B & forg
TTiergrd § & st fefed fear mn g1

This AGREEMENT is made at Nagpur on this ___ day of , Two Thousand Twenty
Six between Reserve Bank of India, a statutory body established under the RBI Act, 1934,
having its Central Office at Fort, Mumbai, and one of its Offices at Nagpur, represented
by its authorized officer Shri. Sachin Shende, Regional Director, Reserve Bank of India,
Nagpur-440001. (hereinafter called “the Bank”) on the one part and
(proprietorship/partnership firm/ Company), incorporated under the provisions of the
Companies Act (in case of a Company) and having its registered office at
(hereinafter called “the Contractor”) represented by Shri
.............................................. who is authorized to enter this agreement by its Board
of Directors on the other part.

SIaie d& ANTR § o o fafls okl & qRen My 3 Jad Iuasy FRAH & e
TERAE Y F [T 05 SHar Ffd o & BT 356 3 9k Safid a1t Y
;;:namw&h sﬁv%ﬁ%&ﬁmﬁwﬁw%%ww%mmﬁﬁ%&ﬁ%mﬁqmmw
I

AND WHEREAS the Bank has intention of engaging a contractor for Annual Maintenance
Contract for Providing Services of Security Guards at Various Properties of Reserve Bank
of India, Nagpur has caused requirements and specifications describing the works to be
done to be prepared by or under the direction of Bank’s Manager.

JYT &P & 3 U ShaR) 4 AR H d& & fafid Tufdl & JRem My &t Yan Iuds
FRAM & fore affer TeR@G Srgee” & S, ST fos ffaer & wry Taw &1 &1 grRT 3R
3 GxATdS | SR T T, & ford fAfdar smfa fed 31

AND WHEREAS the Bank had called for tenders from eligible contractors Annual Service
Contract for providing Security Guards at Bank’s various properties has been indicated
in the scope of work and other documents attached to the tender.

AT ST fds, TUTHTU Rl b1 TG GRT G U&T GRT 37dT 371 3R U gEateid fbar mng |
AND WHEREAS the said conditions have been signed by or on behalf of the parties
hereto.

YT STafe Iher 39 Ifcarad o oik wral, “ffaermatel @ wmmg Adwr ik srey
o1 ARy T, “eBTd BT SRR 3R a1 It Tl (39 a1 0T =0 ¥ “Ifcafad 2a” wel
TITR) B OTa - 3R 3 37¢f X8 R UgHd ¢ 94T 3ad el &1 gt # Ifcarad wraf
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& for Fuffea o= R yiram & fore 3 (3@ 39 ¢ Srgay IRy g1 S IR R 3ad Hrf
&1 e $RA & o TgHa ¢ |

AND WHEREAS the Contractor has agreed to execute upon and subject to the
Conditions set forth herein, and to the General Instructions to Tenderers’ and Special
Conditions of the Contract, Terms and Conditions of Contract, Scope of Work and
Schedule of Quantities set forth in the tender document, (all of which are collectively
hereinafter referred to as “the said Conditions”) the works shown upon in the said
Schedule of Quantities at the respective rate therein set forth amounting to the sum as
therein arrived at or such other sum as shall become payable there under (hereinafter
referred to as “the said Contract Amount”).

A9 fAUTER weafa a0 §:-

NOW IT IS HEREBY AGREED AS FOLLOWS

1. T8 PR T YUTE BT SR 31 AT, 2027 T ARG IR &1 geii o
T T A & TR SHER GRI UG Bi 1T AdIYold Jarsl o SR Al &9 4
&l 3R qN b TGIIT ST bl §, b, , STq b (b 3§D S1ef il & SR JAT el
foaT ST &1 SIS BT AAIHRU SSY B Al T 8 & d1G, dNd YR W,
Ta et ok 9rdf R fbar o g 71 FAfder axdras A R w Faw ok ordf 3ik
9 9 A TR} fhd T oIS WEIHR0T (YFGSUH) S BRR & HFT AF ST R it vedf
R ARG | A1 B, A1 IR0 & SR gAdH Holga! SR, 1948 & UIaemi
o dgd oid H G- A (h % TRPR) GRT SR SIRI 1 SR, drd TS TS GRAR
& fom & ford e ot & o aR 4o B 3fS/ Jeiadt ot wmah
This agreement will come into effect from and will remain in force
up to March 31, 2027 and annually extendable up to two more years, subject to
mutual consent of both parties, satisfactory services rendered by the Contractor,
unless it is terminated as per the terms hereinafter contained. The renewal of the
contract can be done after the expiry of the contract period, on an annual basis, on
the same terms and conditions. The terms and conditions contained in the tender
document and any clarifications (corrigenda) issued shall be treated as part and
parcel of this agreement and shall be binding on the parties. Also, during annual
renewal escalation/increase should be given for Deployment of employees for Watch
and Wards (without arms) whenever the notification issued by Chief Commissioner
(Central Government) under the provision of Minimum Wages Act 1948.

2.3 SUY HE) BT GUR
SRITG 3R mwﬁ%@wﬁﬁ%%%ﬁmwﬁﬁ%ﬂﬁameﬁ?
DT YIAH HARIS YR W fod/ Ird@ oH 1 a1 W i S xeRErd darg
Ao w0 § Y T o1 & gfY W b & sifeiial gRT faftrad g fbu
S & 916 39 THR BT YT foar oierm, for IR aerfe sweiaal arp gih |

The charges of Rs. (Rupees only)
will be inclusive of manpower, training needs and uniform articles to the guard
employed and shall be payable on monthly basis subject to submission of bill/invoice.
The payment thereon will be made after the same is duly certified by the Bank’s
officials to the effect that the services have been provided satisfactorily, subject to
statutory deductions.
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3. 5% IPaR BT Iad ATHY M SYaT 37 T T A &1 Y Ifearad 2raf J g=ig
AT 3R R P YR T BT

The Bank shall pay the Contractor the said Contract Amount or such other sum as
shall become payable, at the times and in the manner specified in the said
Conditions.

4. I8 UHR ARG & 3R 4! ot fRufa, fafma 7 searg a1 0 fadt sy uRfRufaat
7 uRkafda 78t grft

The charges are firm and not subject to labour conditions, exchange variations or
any other condition whatsoever.

5. ITYad THR A SHES, AT TR 3R 3 &, Yoob I1 30 Adt THTRd 5, o &1 a8 aad
H AL Bl 3raT Hid® | g IBR, o DR 31ud] fob ] R UTereh0r §RT oyl
Sy
The above charges also include GST, Insurance Charges and any other tax and duty
or other levy, whether existing or levied in future by the Central Government or the
State Government or any local authority.

6. SHAR MM YR |R BT & GRR SR e & g7 Td Il & SR JaTE Y& HRA
& ford SR X |

The contractor shall be responsible for providing services on regular basis as per the
scope of work and terms and conditions of the contract.

7. Ifcafad 2ral § “dob & TS/ TS/ THRY Uded” o1 arcdd U UfIeRY 3iuar 96 &
forelt o SIS T BT FoT I GRT 39 Wi o ford Afir fasan SRR oiR a8
b & YD/ Tedh / UHR U8’ & U H BT BT
The term “Bank’s Manager/Manager/Manager-in-Charge” in the said Conditions shall
mean the officer entrusted or any other successor of the Bank nominated by the Bank
for that purpose will function as “Bank’s Manager/Manager/Manager-in-Charge”.

8. URdR Roid o Pl o TA&OT 3 o TR 3R IR o & HHAMRA! o HIH 9
S, forad foat o1 ymmofiesRun, YidE, ey & fafts fawt iR 2l @ feraraa,
wﬁm@ﬁﬁw, ST P TOTET, AR &1 TuraI, SR ey B WIfd 3R FHIfed
IITary I
The Reserve Bank of India will administer and arrange for supervision of works
through the Bank’s staff including certification of bills, making payments and

implementation of various terms, conditions and stipulations of the contract,
execution of the work, quality of work.

9. IR Ul B! 5 HIR Pt TITAT P HFT & =Y H UGT 3R AT ST, 3R 3 a1 gad
SHTUTEH 3R IfetRad 2rdf o 1 QTR o o TR 3871 3R 39 ffgd wraf o srom
R H1 araT |

The said conditions shall be read and construed as forming part of this agreement,
and the parties hereto shall respectively abide by, submit themselves to the said
Conditions and perform the agreements on their part respectively in the said
Conditions contained.

10. STH g0fd Tt SIS, FRR 3R TXATAS S SIS B AT BT YR T |
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The plans, agreement and documents mentioned herein shall form the basis of this
Contract.

U HIR & 3faFid 9P gRT fhT o a1l Gt Yira™ waat AR H € foru S|
All payments by the Bank under this Contract will be made only at Nagpur.

STEY JHTE B BT RIBR: Al U HI T8 YaTE FASoHH -Tg! UTs ol &, <t
S T A BT Aifed S fFad fafy § uga fpadt off 99 3/e 3 oA &1 3R
WRI&T TG 8 | 39 Tay H §op o1 Aol 3ifaw iR SHaR IR e ST 3R 39 Tafy
H d% gRT fordlt +ff THreR/gsiast & &ld W faaR &t faar S|

Right to Terminate Contract: The Bank reserves the right to cancel the contract at
any time before the due date if the services rendered are not found to be satisfactory
by giving one month’s notice. The decision of the Bank in this regard shall be final
and binding on the contractor and no correspondence /compensation claim shall be
entertained by the Bank in this regard.

YRR Y ITF g a1t 3R fort oft gepR & 30 waiferg qaft faare) ol AR 7 S
BT HHT STRAT 3R 39T AR Rt AR & <l & Sifeier & & g

All disputes arising out of or in any way connected with this agreement shall be
deemed to have arisen at Nagpur and only Courts in Nagpur shall have jurisdiction
to determine the same.

g foh 39 3rgay & fafte YT 1 ShaR GRT UGI TR § IR OX1 TRE ¥ 9 foer T g |
4% & JeY® § o9 do fafad Fe 781 AT o, 99 a& dder Mfdarst # Ifcafrad
AEei 31 AT & T YIIa &1 8P eR 8l N

That the several parts of this Contract have been read by the Contractor and fully
understood by the Contractor. The Contractor shall not be entitled for the payment
for the quantities beyond the tendered quantities unless ordered for by specific
written instructions from the Bank’s Manager.

SAYHE BV TS — I PR & A&y T GIRIA! & (alg o HH T ShaR Ue a1 T8l
XYY DI T, TR 3R o B STUYRYT TRaT/ RieH/ USRI 1fe SR faddt
IR U813 T AT e B 3R T8 3 U1l BT gHRM FHSTe ° UTa ST | Tfaal
& Il Bl g B & [T a1 AR Bl & g1 & (o8 ISP §d| Dl BISHR
FPaR Tfder 3 SRT o el SR Tt HT | 3R 3 3 gd Rifdd Sty & e
fopft oY Sfiefiies a1 depiien! TR B USBIRId, UHIRId - & ol SrAfa a1 Hrd & Tt
SR BT TSR AT 81 BT SHER Sab ! farat Ht TG SR & 1 g 3
g3 81 Pt &ffagfd B T 78T R UM &) ShaR B 3R F ey BT Iecra A
SITQT 3R da &ffagfd o1 aar S 3R Bl SUTT A BT §HER BRI SHER 30
HHATA! o Jae T il Iferd Iura S drfes I8 JAfEd fosan S os fos HRR & Siald
M TABRT & A4-FSTrAoR & et B gl o1 guld: Jdvoie U 3 O1a g1 @]
g1 1 fSToR SR Mu-ad & deY  dhaR & i@ bl ft HRUT Y 39 TR B
AT & 1 W ARIE |

Non-Disclosure Clause: The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank's infrastructure/systems/equipment’s
etc., which may come to the possession or knowledge of the Contractor during the
course of discharging its contractual obligations in connection with this agreement,
to any third party and shall at all times hold the same in strictest confidence. The
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Contractor shall treat the details of the contract as private and confidential, except to
the extent necessary to carry out the obligations under it or to comply with applicable
laws. The Contractor shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the
previous written consent of the Bank. The Contractor shall indemnify the Bank for
any loss suffered by the Bank as a result of disclosure of any confidential information.
Failure to observe the above shall be treated as breach of contract on the part of the
Contractor and the Bank shall be entitled to claim damages and pursue legal
remedies. The Contractor shall take all appropriate actions with respect to its
employees to ensure that the obligations of non-disclosure of confidential information
under this agreement are fully satisfied. The Contractor's obligations with respect to
non-disclosure and confidentiality will survive the expiry or termination of this
agreement for whatever reason.”

- — 3ars fwar w1 1 H @uq a1t § &
& HTd & forg IR gR1 Ao Tt e &1 9t U Sad &1 B RIS
& e T I T I HoIg] DI YA BT oIl gAdH Hergel TAFaH 1948 H Fuffed
R Y FHH A8 T SR WUASRT HAFTH 1970 & dgd FuiRa smaxgs gfaursit &I
UG $H e sura A H&1 Ty 51, afd Iod G R HoIgs! a1 I D
JRYTT Iuetsl FH H fIhd 81 R Fifafie wiRieial grT Ter e & e
HRATS Ugd DI ol & al 31 9+ SRargdl o for & 7 et &t ufayfd s |

I that the
awarded to me. | undertake to actually pay wages to all Security Guards of all
description to be engaged by me for completion of ------------ work awarded to me

at the rate which is not less than the one prescribed under the Minimum Wages ACT
1948 and to ensure compliance of essential amenities as provided under the CLRA
Act 1970 and also keep the Principle Employer indemnified against all the actions
that may be initiated against the Principle Employer by the Statutory Authorities for
his failure to pay such wages and provide the essential amenities.

Aigarsll o1 FRIRE R dfiie Iadte (Rarur, ufasy ok ufadiy) sifefad, 2013 &
SfeRTd ST

Compliance under Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013.

®) ‘ARl & FrHRE R dfe Idis (Haru, ufavy ik ufady) siffam,
2013” & QUf U & foY IheR / Toid gt foiieR 811 §% ueR § 3
FHHARG! & favg e It o) Rremd sm ot fRufa &, T 7mval &) SheR /
o) gRT e d stidRes Rrerad affa & aof frar Smem @R Per / o g
AT ®< b 31 Rreerad! & ddy & Iad iAo & sidtid Iugad SRaTs &I o]
gl

The Contractor / Contractor shall be solely responsible for full compliance with the
provisions of “the Sexual Harassment of women at workplace (Prevention,
Prohibition and Redressal) Act, 2013”". In case of any complaint of sexual
harassment against its employees within the premises of the bank, the complaint
will be filed before the Internal Complaints Committee constituted by the
Contractor / Contractor and the Contractor / Contractor shall ensure appropriate
action under the said Act in respect of the complaints.
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W) SheR B [HdUl HHARI GRT db & fhdl FHIRI & favg dfies Salisa &) fRreprad
B 1 & ' ST Auer s gr1nfdd &g Rreraa afafa grr fasan smaem |

Any complaint of sexual harassment from any aggrieved employee of the
Contractor against any employee of the Bank shall be taken cognizance of by the
Regional Complaints Committee constituted by the Bank.

) If¢ IPaR & frdl FHART GRT 9 B! [l HHART & ¥ oifites Iadte Rig
81 9I1dT & ol fifSd HHar! &1 faU S aTat Hifad gafas &1 YT ShaR gRI faal
ST

The Contractor shall be responsible for any monetary compensation that may need
to be paid in case the incident involves the employees of the Contractor, for
instance any monetary relief to Bank’s employee, if sexual violence by the
employee of the Contractor is proved.

H) I8 SPheR BT G 81T {3 98 Srfed R dfiie Iafis &t Ay iR Jafd
A Y 3O HHaATRAl B RIfe| H<|

The Contractor shall be responsible for educating its employees about prevention
of sexual harassment at workplace and related issues.

&) d®HaR gRI db URIR A Fafora farw u et sfanfyal &t quf oiR srerae gt
SDHER GRT IUSTY HRTS ST |

The Contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.

3% SR ddheR g el 1 I SHeR TRER =A@
JURRYT & TRgd gdlos W al  Afad g

srgfofat & Iuded Ifcafaa

faT SR 9 W gxnefa

do g el sufRufadiuga  afe SrerR Bt g
qWas R 3Ud 3f¥ed
FHRY & AT ¥ SR SHaR
ST G OR SO ATHR g’
TR IWad Sfcarad faq

3R 9 TR gTeifd

TR TS

9 & g1t Ut foid do gRT e 3k gue
38




ASC for Providing Security Guards at Bank’s Various Properties

1 S
(TH 3R Ue-TH)
.................................. P JUrRUTTH
(1)
Tdr
(2)
qdr
reft
eR1 gwelRd SR gy Ife vy wEiet wd At
.................................... fad g, gt grT ar gt
T HIHIGRT & Uef H TEAER
fPuSm gl
L5 | O
73 S
L5 | IO
[ N
I do H fexe Hed y
T gfe JPheR U HIAT
&l W R qeR & Aid SXIER Bl

39




ASC for Providing Security Guards at Bank’s Various Properties

IN WITNESS WHEREOF the Bank and the
Contractor have set their respective hands to
these presents and two duplicates hereof the
day and year first hereinabove written.

IN WITNESS WHEREOF the Bank has set its
hands to these presents through its duly
authorized official and the Contractor has
caused its common seal to be affixed
hereunto and the said duplicate/ has caused
these presents and the said two duplicate
here of to be executed on its behalf, the day
and year first hereinabove written.

Signature Clause

SIGNED AND DELIVERED by the Reserve
Bank of India by the hand of
Shri

(Name and designation)
In the presence of

(1)
40

AT [0 & YR TS
I Od D=1 a1l

SPER AR 3HTh 3+l &b
ERT BEER B 381§ A8
g8 $hU- gl a1 Afad

If the contractor is a partnership
or an individual.

If the contractor is a company.
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Address

(2)

Address

Witness

SIGNED AND DELIVERED by
In the presence of

(1)

Address

(2)

Address
Witness

THE COMMON SEAL OF

Was hereunto affixed pursuant to the
resolutions passed by its Board of Directors
at the meeting held on
in the presence of

(1)

(2)

Directors who have signed these presents in
token thereof in the presence of

(1)

(2)

41

If the party is partnership firm or
an individual should be signed
by all or on behalf of all the
partners.

If the Contractor signs under its
common seal, the signature
clause should tally with the
sealing clause in the Articles of
Association.
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SIGNED AND DELIVERED BY the If the Contractor is signing by
Contractor by the hand of  Shri hand of power of Attorney,
and whether a company or

individual.

duly constituted attorney.
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Section-H

Ffaereatsit & fore wra= A= siv ey 3 faRiy e

General Instructions to Tenderers and Special Conditions of the Contract

Tender in prescribed form shall be submitted through e-Tendering at MSTC portal in two
parts i.e., Part-1 and Part-Il.

1. Part - | of the tender, titled “Annual Service Contract for providing Security Guards
at Bank’s Various Properties” shall be submitted containing the following:

(i) Power of Attorney/ authorization with the seal of the company/ firm in the name of
the person signing the tender documents.

(i) The Bank discourages the stipulation of any additional conditions by the tenderer.
However, in case the tenderer wishes to include any condition/ clarification/
covering letter, while tendering for the work, he will have to submit the same in
along with the following and submitted under Part - I:

(a) List of deviations, if any, in commercial terms and conditions.
(b) List of deviation, if any, in technical specification.
(c) Any other technical information the tenderer wishes to furnish.

(iii) The Tender Document issued by the Bank — duly stamped and signed.

2. Only those proprietorship firms/partnership firms/companies with requisite years of
experience in providing Security Guards services are eligible to participate in e-
Tendering.

3. If there are any conditions commercial or technical, the same shall be examined by the
Bank and discussed with the tenderers. It is not incumbent on the Bank to accept any
additional condition given by the tenderer. The tenderers shall withdraw all the
conditions which are not acceptable to the Bank by submitting a Written confirmation
to the effect that all the conditions (not acceptable to the Bank) have been withdrawn
by them.

4. Reserve Bank of India does not bind itself to accept the lowest or any tender and
reserves to itself the right to accept or reject any or all the tenders either in whole or in
part, without assigning any reasons for doing so.

5. The tenderer must obtain for himself on his own responsibility and at his own expense
all the information which may be necessary for the purpose of tendering and for
entering into a contract and must inspect the site of the work and acquaint himself with
all local conditions, means of access to the work, nature and scope of work and the
matters pertaining thereto.

6. The tenderers are advised to submit the tender based strictly on the General
Conditions of the Contract and scope of works as specified contained in the tender
documents, and not to stipulate any deviations. If acceptance of the terms and
conditions given in the tender documents has any price implications, the same should
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be considered and included in the quoted price. Tender containing deviations from the
terms and conditions is liable to be rejected. The Bank’s decision in such cases shall
be final and shall not be open to arbitration.

7. The rates quoted in the tender shall be for the complete item including Manpower,
materials, for all the properties. The rate shall also include Insurance Charges, GST +
any other taxes, duties, levies on work’s contract by Central Govt. or State Govt. or
any other authorities. The rates shall be firm and shall not be subject to exchange
variations, labour conditions, fluctuations in railway freights or any conditions
whatsoever, except for changes if any in the statutory minimum wages announced by
the Government of India under the Minimum Wages Act and for changes in employer
contribution rates of EPF/ ESIC as and if applicable for security guards employed
under this contract.

8. The payment shall be made on monthly basis (by credit to bank account through
NEFT) after satisfactory completion of the work duly acknowledged by the concerned
official and certified by the Caretaker/ Bank’s Officer.

9. Part - Il of the tender will contain no conditions but only the Price Bid in the Schedule
of Quantities titled “Annual Service Contract for providing Security Guards at Various
Properties of the Bank” and shall be opened online after due fulfilment of condition as
per Part-l tender. Change of terms and conditions and technical deviations, if any,
found in Part Il of the tender will not be taken into account and will be treated as null
and void.

10.Information gathering & Site Inspection: The tenderers may obtain at their own
responsibility and expenses all the information which may be necessary and also
inspect the site of work for the purpose of making tender and for entering into a
contract.

11.Rates: The Bank reserves the right to adjust arithmetical or other errors in the tender
in accordance with the following general rules. In the event of discrepancy between
words and figures quoted, the description in words shall prevail. Similarly, in the event
of an error in the amount column arising as a result of wrong product extension, the
unit or item rates shall be regarded as firm and extension amended accordingly.

a) The prices (minimum wages, EPF/ESIC contribution, fixed amount by the Bank
etc.) indicated in Part-Il of the tender are in Indian Rupees only. The rates are to
be quoted strictly as percentage of the Fixed amount indicated in the Price Bid.
Quotations received in any other format will be summarily rejected. No request for
any change in rate or conditions after the opening of the part Il tender will be
entertained.

b) The rates shall also be firm and be valid for the entire duration of the contract and
/ or extension thereof and shall not be subject to exchange variations, labour
conditions, fluctuations in freights charges or any conditions whatsoever.

c) The rates quoted in the tender shall include all charges. Tenderers must include
in their rates Goods and Service Tax and any other prevailing taxes, royalties and
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duty levied by the Central Government or any State Government or local authority,
if applicable. No separate claim in respect of Goods and Service Tax and any other
tax, duty or levy whether existing or future shall be entertained by the Bank.

d) The Bank reserves the right to adjust arithmetical or other errors in the tender. In
the event of an error in the amount column arising as a result of wrong product
extension, the unit or item rates shall be regarded as firm and extension amended
accordingly.

12. Job Work on Lump sum Basis: The Contractor shall note that unless otherwise
stated, the tender is strictly on Job Work on Lump sum Basis and his attention is drawn
to the fact that rates for each and every Job should be correct, workable and self-
supporting. The quantities in the Part—Il of tender approximately indicates the total
extent of work but may vary to any extent and may even be omitted thus altering the
aggregate value of the contract. Claim in such case shall be entertained on pro rata
basis.

13.Tender Format: The tenderer shall use only the forms issued by the Bank to fill in the
rates. Any addition/alteration in the text of the tender form made by the tenderer shall
not be valid and shall be treated as null and void.

14.0pening of Tender: Unless otherwise pre-opened or postponed with advance
intimation to the tenderers, tender will be opened in two stages on the date and time
indicated on e-Tendering portal.

a) Part-1 (Techno-commercial bid) of the tender will be opened online through MSTC
portal at the first stage on December 29, 2025 at 1600 hrs (If this day falls to be a
holiday, tenders will be opened on the next working day of the Bank or any other
day as notified by the Bank). While the Part-1l (Price bid) will be opened at the
second stage after completion of the evaluation of Part-I of the tender.

b) The tenders not accompanied by the Earnest Money Deposit as prescribed in the
tender, shall be treated as Non Bonafide tender and shall not be considered for
acceptance.

c) It is not incumbent on the Bank to accept any additional condition given by the
tenderers; the tenderers shall withdraw all his conditions which are not acceptable
to the Bank.

d) While all the tenderers who uploaded tenders within the due date and time will be
permitted to participate online in the opening of Part-I (Techno-Commercial) of the
tender on the due date and time indicated on e-Tendering portal, opening of the
Part-1l (Price) of the tender can be attended to only by such of those tenderers
whose Part-l (Techno-Commercial) of the tenders are found to be technical
suitable/ acceptable to the Bank and to whom intimation thereof is given by the
Bank by Email or through e-Tendering portal.

e) Part-1l (Price) of the technically disqualified tenderers will not be opened. The
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technically unqualified tenderers will neither be given any intimation about the due
date and time of opening of Part-Il (Price) of the tender nor will they be permitted
to participate in the online opening of the same.

f) The Bank reserves the right to reject offer even after opening Part — | and Part —
Il of the tenders.
15.Last Date: No tender shall be accepted after 1200 hrs. on December 29, 2025 under
any circumstances whatsoever.

16.Disqualification - Missing & Unsigned documents: The tender form and all its
annexures must be filled in English or in Hindi. If any of the documents is missing or
unsigned, the tender may be considered invalid by the Bank at its discretion.

17.Right to Accept or Reject: The Reserve Bank of India does not bind itself to accept
the lowest or any tender and reserves to itself the right to accept or reject any or all the
tenders either in whole or in part without assigning any reasons for doing so. The
tenderer whose tender is not accepted shall not be entitled to claim any costs, charges,
damages and expenses of and incidental to or incurred by him through or in connection
with his submission of tenders, even though the Bank may and has a right to modify/
withdraw the tender.

18.Validity of Tender: The Tender along with the prices shall remain valid initially for a
period of 3 months from the date of opening of Part-I, which period may be further
extended by mutual agreement in writing by the Tenderer. The Tenderer shall not
cancel or withdraw the tender during this period or change the quoted rates.

19.Broad Scope of Work:  The scope of work shall be as detailed in “Scope of Work
and Schedule of Quantities” of the tender document.

20.Lowest Tender Not Necessarily to Be Accepted: The Bank is not bound to accept
the lowest or any tender or to assign any reason for non-acceptance of any tender.
The tenderer whose tender is not accepted shall not be entitled to claim any costs,
charges, damages and expenses of and incidental to or incurred by him through or in
connection with his submission of tenders, even though the Bank may elect to
modify/withdraw the tender.

21.Earnest Money and Performance Guarantee during contract period

a) Tenderers shall pay as Earnest Money a sum of Rs.4,24,000/- (Rs Four lakh Twenty
Four thousand Only) by NEFT in favour of the Reserve Bank of India, Nagpur. Under
no circumstances EMD will be accepted in the form of fixed deposits of the bank or
cheque. On award of contract, the successful tenderer shall furnish an amount equal
to 5% (five percent) of the contract value in the form of a Performance Guarantee
from any scheduled Bank in the form prescribed by the Bank (which will be submitted
along with letter of acceptance) towards security deposit for the due fulfilment of the
contract. The earnest money deposit submitted by successful tenderer shall be
returned within one month of award of work post submission of the Performance Bank
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Guarantee. The Performance Guarantee towards security deposit shall be valid for
the entire contract period.

b) All compensation or other sums of money payable by the Contractor to the Bank under
the terms of this Contract may be deducted from the security deposit if the amount so
permits unless the contractor deposits such amounts in cash within ten days of issue
of demand notice by the Bank.

22.Terms of Payment:

a) Payment for the works to be executed under this contract shall be made on a
monthly basis on receipt of bill from the contractor. The amount payable will be
net of any recoveries for deficiency in services, imposed as per the provisions of
this contract. The bill should be submitted as per GST format. Copy of following
documents for a particular month duly certified by the firm to be submitted along
with bill for payment:

i. Certified copy of attendance register.
i. Report of work done signed by the assistant caretaker / caretaker / assistant
manager / security officer.

i. Bank statement showing payment of minimum wages
(payment to labour / workmen shall be paid directly to their bank
account).

iv. Declaration for compliance of Contract labour Act & Minimum wages Act.

v. Documentary evidence indicating the payment made towards PF/ESI, if
applicable.

Vi. Any other logbooks/ document as directed by Protocol & Security Dept.

vi. Documentary evidence showing conduct of Monthly Training of Security
Guards.

b) It may be noted that the contractor will first make the payment of wages to the
labourers/ workers and then submit the Bill for reimbursement of the same along
with the proof of remittance of wages to the workers. No advance payment will be
made to the contractor under any circumstances.

c) No variation in the above terms of payment will be acceptable to the Reserve
Bank of India.

23.Taxes: The prices quoted shall be deemed to have included all taxes (except GST),
custom duty, excise duty, local levies, works contract tax, Value Added Tax (VAT),
service tax etc. imposed by Central/State Government/ Local Bodies. If the Tenderer
fails to include such taxes and duties in the tender, no claim thereof will be entertained
by the Bank afterwards. As per Section 194C of Income Tax Act, income tax will be
deducted at source and a certificate for the same will be issued to the contractor.
Further, in terms of section 51 of the CGST and MGST Act, 2017, two percent GST
will be deducted at source.
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24 .Insurance

a) The successful tenderer shall take “all risk (CAR) policy" for the contract value,
“third party / public liability " for the contract in the joint names of the Bank and the
Contractor (name of the former being placed first in the policy) and “workmen
compensation policy” for the workers engaged in the work (Name and location of
the work must be mentioned clearly in the insurance policy). The Minimum cover
under third party / public liability shall be for a minimum of Rs.2.00 lakh per
accident, for up to 5 accidents during execution of work. The Minimum cover under
(Workmen Compensation Policy) shall be in accordance with the minimum wages
paid to the workman deployed for the fulfilment of the contract.

b) The contractor shall be responsible for all injury to persons, animals or things and
for all structural and decorative damage to property which may arise from the
operation or neglect of himself or of any nominated sub-contractor’'s employees,
whether such injury or damage arise from carelessness, accident or any other
case whatsoever in any way connected with the carrying out of the contract. This
clause shall be held to include, inter-alia, any damage to buildings, whether
immediately adjacent or otherwise and any damage to roads, streets, footpaths,
bridges or ways as well as all damage caused to the buildings and works forming
the subject of this contract, by frost or other inclemency of weather. The contractor
shall indemnify the Bank and hold him harmless in respect of all and any expenses
arising from any such injury or damage to persons or property as aforesaid and
also in respect of any claim made in respect of injury or damage under any Acts
of Government of India or otherwise and also in respect of any award of
compensation or damages consequent upon such claims.

Note: These policies shall be valid till the completion of the work. If the contractor does
not provide these policies, the Bank reserves the right to take the above insurance
policies themselves and recover the cost thereof from the bill of the contractor or by
revoking PBG.

25.Signing of Contract Agreement
The General instructions to the tenderers’ and hereinbefore referred to Conditions of
Contract and Technical Specifications enclosed with the tender documents, the
subsequent correspondence exchanged between the Bank and the tenderer and the
work order placed shall be the basis of the final contract to be entered into with the
successful tenderer.

26.The Tenderer shall go through the terms and conditions given in the general
conditions of contract herewith and his offer shall be strictly in line with the terms
specified therein. No deviation from the terms and conditions specified shall be
acceptable. Each page of the tender documents should be signed for his/their having
acquainted himself/themselves in the general conditions of contract, technical
specifications, etc.
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27. The tender submitted on behalf of a firm shall be signed by all the partners of the firm
or a partner who has the necessary authority on behalf of the firm to enter into the
proposed contract. Otherwise, the tender may be rejected.

28.0n receipt of intimation from the Bank of the acceptance of his/their tender, the
successful tenderer shall be bound to implement the Contract and within fourteen days
thereof the successful tenderer shall sign an agreement in accordance with the draft
agreement. Notwithstanding the signing of the agreement the written acceptance by
the Reserve Bank of India of a tender in itself will constitute a binding agreement
between the Reserve Bank of India and the person so tendering, whether such contract
is or is not subsequently executed.

29.The contractor shall not assign the contract. He shall not sublet any portion of the
contract except with the written consent of the Bank. In case of breach of these
conditions, the Bank may serve a notice in writing on the Contractor rescinding the
contract whereupon the security deposit shall stand forfeited to the Bank, without
prejudice to his other remedies against the Contractor.

30.Right to Accept Part Tender: The Bank reserves the right to accept the tender either
in whole or in part at the same prices quoted by the Tenderer.

31.0ther Issues: The Contractor shall carry out all the work strictly in accordance with
the detailed specifications and instructions of the Bank’s officials. If in the opinion of
the Bank’s officials, nominal changes have to be made to suit the site condition and
with the prior approval in writing of the Bank, the Contractor shall carry out the same
without any extra charge.

32.Settlement of Disputes by Arbitration:

a) All disputes and differences of any kind whatever arising out of or in connection
with the contract or the carrying out of the works (whether during the progress of
the works or after its completion and whether before or after the termination or
abandonment or breach of the contract) shall be referred to and settled by the
Bank who shall state its decision in writing. Such decision may be in the form of a
final certificate or otherwise. The decision of the Bank with respect to any of the
excepted matters shall be final and without appeal. But if the Contractor is
dissatisfied on any matter, he may within 28 days after receiving notice of such
decision, give a written notice to the other party requiring that the matters in dispute
be referred for arbitration. Such written notice shall specify the matters, which are
in dispute or difference of which such written notice has been given. If both the
parties agree, a single arbitrator shall be appointed for the purpose. In case no
agreement could be reached on the appointment of single arbitrator, both the
parties shall nominate one person each as an arbitrator on their behalf. The two
arbitrators nominated by the parties shall nominate one more person to act as third
arbitrator or umpire.

b) The arbitrator or arbitrators, as the case may be, shall have power to open up,
review and revise any certificate, opinion, decision, requisition or notice, save in
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regard to the excepted matters, referred to in the preceding clause, and to
determine all matters to dispute which shall be submitted to arbitration and of
which notice shall have been given as aforesaid.

c) The arbitrator or arbitrators, as the case may be, shall make his or their award
within one year (or such further extended time as may be decided by him or them
as the case may be with the consent of the parties) from the date of entering on
the reference. In case during the arbitration proceedings the parties mutually settle
or compromise their dispute or difference, on the parties filing their joint
memorandum of the settlement or compromise, the arbitrator or the arbitrators as
the case may be, shall make an award in terms of such settlement or compromise.

d) Upon any such reference, the decision on the cost incidental to the reference and
award respectively shall be at the discretion of the arbitrator or arbitrators as the
case may be, who may determine the amount thereof or direct the same to be
taxed as between the party and shall direct by whom and to whom and in what
manner the same shall be borne and paid.

e) This submission shall be deemed to be a submission to arbitration within the
meaning of the Indian Arbitration and Conciliation Act, 1996 or any statutory
modification thereof. The award of the arbitrator or arbitrators, as the case may
be, shall be final and binding on the parties. It is agreed that the Contractor shall
not delay the carrying out of the works by reason of any such matter, question or
dispute being referred to arbitration, but shall proceed with the works with all due
diligence and shall until the decision of the arbitrator or arbitrators is given, abide
by the decision of the Bank. No award of the arbitrator or arbitrators, as the case
may be, shall relieve the Contractor of his obligations to adhere strictly to the
Bank's instructions with regard to the actual carrying out of the works. The Bank
and the Contractor hereby also agree that arbitration under this clause shall be a
condition precedent to any right of action under the contract.

33.Compliance of the requirements of the Minimum Wages Act / Rules and
Contract Labour (R & A) Act / Rules and other Laws/Rules/Notification as
applicable
a) The contractor shall be responsible to get himself registered under the Contract
Labour (Regulation and Abolition) Act, 1970 / the Contract Labour (Regulation and
Abolition) Central Rules, 1971 and other relevant laws, whenever it is required.
The Contractor shall follow all the relevant provisions of the Contract Labour (R &
A) Act, 1970 and Contract Labour (R & A) Central Rules, 1971 and ensure to
maintain all the records as prescribed there under and by the Office of the Labour
Commissioner (Central).

b) The Contractor shall be responsible to make payment to their workmen strictly in
accordance with the provisions of the Act, 1948 and Minimum Wages (Central)
Rules 1950 and the Notifications issued there under by the Government of India
from time to time. The contractor shall maintain the relevant records with regard
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to minimum wages as required under the Minimum Wages Act / Rules /
Notifications issued by the Government of India from time to time.

c) The Contractor shall maintain all the documents, Registers and records as
required under the Contract Labour (R & A) Act, 1970 / the Contract Labour (R &
A) Central Rules, 1971, Minimum Wages Act, 1948 and Minimum Wages (Central)
Rules 1950 and the relevant labour and general laws/Rules and Notifications and
make the same available for inspection by the Bank or its officials and the Official
of Labour Commissioner (Central) or any other statutory authority conferred with
such powers under the respective Laws/Rules.

d) The Contractor shall be responsible to ascertain any changes made applicable in
the rates of minimum wages by the Government of India vide their Notification
issued from time to time and shall implement the said changes and make payment
of wages to their workmen accordingly with immediate effect and maintain all the
records updated in this regard and keep the Bank posted with the said
development producing the necessary documentary proof without delay.

e) The Contractor shall be responsible for due observation and implementation of the
entire statutory conditions and requirements of labour laws as applicable to his
workmen such as Industrial Disputes Act, Payment of P.F., ESI Act, Workmen'’s
compensations Act, etc. and all Government Liabilities.

f) The Contractor shall be responsible for compliance of all the legal requirements
as per the prevailing labour laws and other Laws / Rules / Regulations as the case
may be and the Bank shall not, in any manner be responsible for any act, omission
or commission on part of the Contractor and no claim in this respect will lie against
the Bank or his representatives.

g) The proof of remittance of statutory contribution of PF (Bank and Employee) and
ESI to the appropriate agency, for those workers deployed by the Contractor to
execute the contract work in the Bank, must be provided by the selected
Contractor/Agency to the Bank every month along with the claim bill, failing which
the claim bill shall not be settled.

34.Police Verification of all Workmen / Supervisors / Officials for entering in to the
Bank’s Various Properties:
The successful tenderer shall submit the necessary Police Verification Certificate of
each deployed workman / supervisors / officials from Local Police Authorities about
his/her identity records. Any change of deployment also needs to be submitted for the
above provision without any lapses.

I/'We hereby declare that I/we have read and understood the above conditions and the
same shall remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal
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Section-l

DTH BT ¢TI Gﬁ? T3 B Gr-'ﬂliﬂl Scope of Work and Schedule of
Quantities

Scope of Work will include following Areas and Manpower requirement:
A. Details of Areas
S. No. | Office Buildings/ Colonies Manpower Requirement

1 RBI, Main Office Building i. Guards: 01 Guard per shift.

No. of shifts : 03

ii. Guards for General shift: 03
(Except on Holidays)

Total no. of Guards = 06

2 RBI, Additional Office Building i. Guards: 01 Guard per shift.

No. of shifts : 03

ii. Guards: 02 Guards per shift

No. of shifts : 02

iii. Guard for General shift: 01
(Except on Holidays)

Total no. of Guards = 08

3 Telenkhedi Road Staff Quarters Guards: 02 Guards per shift.
(Priyadarshini - TRSQ) No. of shifts : 03
Total no. of Guards = 06
4 Amravati Road Staff Quarters | Guards: 02 Guards per shift.
(Gulmohar - ARSQ) No. of shifts : 03
Total no. of Guards = 06
5 Atrey Layout Staff Quarters | Guards: 003 Guards per shift.
(Surabhi - ALSQ) No. of shifts : 03
Total no. of Guards = 09
6 Byramaji Town Officers’ Quarters | Guards: 02 Guards per shift.
(Milan - BTOQ) No. of shifts : 03
Total no. of Guards = 06
7 Madhuban Apartments Guards: 01 Guards per shift.

No. of shifts : 03
Total no. of Guards =03
Total Number of Guards 44

a) Contractor to ensue minimum 44 Security Guards are made available in a day. In case
any shortage in manpower on any given day, the Bank reserves its right to impose a
penalty equal at double the rate of daily wages of total absentees.

b) Security Guards can be a Ex-servicemen or trained civilian guards or a combination of
both.
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c) Eligibility criteria to be a private security guard.—

A private security agency shall not employ or engage any person as a private security
guard unless he—

i. s acitizen of India or a citizen of such other country as the Central Government
may, by notification in the Official Gazette, specify;
i. has completed eighteen years of age but has not attained the age of sixty years;
iii. satisfies the agency about his character and antecedents in such manner as
may be prescribed;
iv.  has completed the prescribed security training successfully;
v. fulfils such physical standards as may be prescribed; and
vi. satisfies such other conditions as may be prescribed.
(2) No person who has been convicted by a competent court or who has been dismissed
or removed on grounds of misconduct or moral turpitude while serving in any of the armed
forces of the Union, State Police Organizations, Central or State Governments or in any
private security agency shall be employed or engaged as a private security guard or a
supervisor.

(3) Every private security agency may, while employing a person as a private security
guard, give preference to a person who has served as a member in one or more of the
following, namely:—

(i) Army;

(i) Navy;

(iii) Air Force;

(iv) any other armed forces of the Union;

(v) Police, including armed constabularies of States; and

(vi) Home Guards.

d) The Contractor shall ensure that the persons are punctual and disciplined and remain
vigilant in performance of their duty. Persons so engaged by the Contractor shall be
from persons/ individuals of high integrity and good conduct and shall be conversant
in Hindi and Marathi languages.

B. Scope of Work

1. Access Control: Keep watch on person entering/ exiting from the premises.
Maintain proper details of visitors by making entries in the register kept at the
entrance for the purpose. Prevent trespassing, perform watch and ward functions,
prevent unauthorized persons and vehicles, antisocial elements, stray dogs/ cattle
and protect Bank’s property, staff and families in the colonies and property of the
Bank.

2. Patrolling along the perimeter throughout the day and night.
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3. Fire Fighting as and when required using the fire extinguishers and other
firefighting material available on the spot during the emergencies made available
in colony premises. The guards should be trained to provide first aid.

4. Light Operation: Switching on lights in staircase and the compound at 1800 hrs
and switch off the same the same at 0600 hrs on daily basis.

5. Water Pump Operation in the premises to ensure regular water supply to all
buildings.

6. Key Management: Handing/ Taking over of keys of VOFs, Community Hall,
terrace and Gym to bonafied staff.

7. Vehicle Parking Management: Guiding vehicles entering at bank premises for
proper management of parking space.

8. Maintaining the patrol register, complaint registers, etc. as prescribed by the Bank.

9. The guards will enforce management of Visitors Register for recording of names,
mobile numbers, vehicle numbers, time-in, time-out and alike information.

10.Keeping a record of e-commerce/courier delivery persons.

11.They will be responsible for ensuring that no items are allowed to be taken out of
the premises/colonies without proper authorization from the officers/staff residing
in the Colony and for the items which belong to the Bank, proper gate passes from
the competent officers authorized by the Bank for in-out movement should be
checked.

12. Any other duty/responsibility assigned by the Bank from time to time will have to
be executed.

13.Guard on duty shall not leave the premises until his reliever reports for duty.

14. Communication: The agency will provide and keep one functional mobile phone
with incoming and outgoing call facility in each premise for official communication
to duty guard.

C. In case any person is found giving poor workmanship, misbehavior, disobeying
instruction of the Bank etc., the agency will replace such person(s) from the work as

directed by the Bank.

D. The interesting tenderers are advised to inspect the site with the prior permission
from the Bank and ascertain the work to be executed before quoting their rates.
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I/We hereby declare that I/we have read and understood the schedule of quantities of the
tender and also have read and understood all the above conditions and the same shall
remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal

Address:

Date:

56




ASC for Providing Security Guards at Bank’s Various Properties

Section-J

3aY & a9 3R =Md / Terms & Conditions of Contract

1. Agreement: On receipt of intimation from the Bank the acceptance of his/ their tender,
the successful tenderer shall be bound to sign the formal Contract agreement within
fourteen days, in accordance with the draft agreement and the Schedule of Conditions,
but written acceptance by the Reserve Bank of India of a tender will constitute a binding
contract between the Reserve Bank of India and the Person so tendering, whether such
formal agreement is or is not subsequently executed within the stipulated period of
Fourteen days. Unless the contract agreement is signed, no payment shall be
entertained by the Bank. The agreement shall be executed in duplicate. One copy will
remain in the custody of Bank and the second set of copy will remain in the custody of
contractor. The agreement shall be made on necessary stamp paper (having worth equal
to applicable stamp duty in the state of Maharashtra) and the cost of necessary stamp
duty on both the documents shall be borne solely by the contractor.

2. Duration of Contract & Review: The contract will initially be valid till March 31, 2027 and
can be extended for a maximum of two more years, one year at a time, subject to
satisfactory performance, or other periods or parameters as the Bank may decide.
continued if the treatment and workmanship is found satisfactory. Quarterly review will be
taken on the performance of the contractor. If within the first three months the work is
found unsatisfactory, the contract can be terminated by giving 07 days’ notice.

3. Subletting Contract: The Contractor shall make all arrangements for carrying out the
work as per the schedule of quantities, the Bank will not provide any kind of assistance in
the form of men/ material. The Contractor shall not assign or not sublet any portion of the
contract except with the written consent of the Bank and no undertaking shall relive the
Contractor from the full and entire responsibility of the contract or from activity
superintendence of the works during their process. In case of breach of these conditions,
the Bank may serve a notice in writing on the Contractor rescinding the contract
whereupon the security deposit shall stand forfeited to the Bank, without prejudice to his
other remedies against the Contractor.

4. Nature of Work: Work/job to be undertaken by the contractor through employment of
security Guards /workers/employees is not of permanent nature.

5. All Security Guards should report to the Bank’s Caretaker at Office Building/ Residential
Colonies. The working hours shall be for 08 hrs (including 30 minutes lunch break) with
shift timings as mentioned below —

a. | Shift - 0600 hrs to 1400 hrs
b. Il Shift— 1400 hrs to 2200 hrs
c. Il Shift — 2200 hrs to 0600 hrs

06 working days in a week. However, Bank reserves the right to bring some variation in
working hours for some workers, if required. Also, in case of an emergency the workers
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will have to continue to work till such time the emergency is over as per the directions
issued by authorized person of the Bank.

6. Maintenance of attendance records: That the Contractor shall be required to maintain
permanent attendance register/roll at main gates of each premise which will be open for
inspection and checking by the authorized officers of Reserve Bank of India, Nagpur. The
register will be put up to Bank’s caretakers on a daily basis. In case of absenteeism of
staff or deployment of a smaller number of guards than the agreed upon, Bank
reserves its right to impose penalty at double the rate of daily wages of total
absentees. No guard will be allowed to perform more than 8 hours of duty in a day
(24 hrs). No double duties are permitted. In case of breech Bank will have the right to
deduct payment on pro rata basis and no representation will be entertained in this matter.

7. Weekly Holiday must be given to all security guards (which should be strictly adhered
to) with an alternative arrangement as per Statutory Requirement without affecting
services. Similarly leave must be given to the guards/ workers as per labour laws. No
extra payment will be considered other than rates quoted by the firm.

8. Payment of Wages: Contractor shall maintain a record of payment to the workers in
accordance with the labour laws in the form of wage slip & will submit the same on
monthly basis. The contactor shall also submit the copy of bank A/c statement of his staff
reflecting credit of monthly salary, proof of ESIC payment for each security guard which
shall be submitted along with the bill. Bank reserves the right to depute officer/ staff to
verify minimum wages.

9. In case any deficiency in services, non-wearing of prescribed uniform, less
manpower, double shifts by guards etc., is observed or brought to notice of the office
a proportionate amount, as deemed suitable by the Bank may be deducted as penalty for
deficiency in services from the monthly bill and in any case, it will not be refunded to the
contractor, in future. The decision of the Bank with respect to imposition and enforcement
of penalty shall be final and binding and that payment of penalty would in no way
tantamount to regularization of any irregularity or whatsoever. The above penalties would
be up to 10% of total Monthly bill per instance.

10.Uniform & Identity Cards - Vendor will have to provide;

a. proper uniform with full pants and full/ half shirt with a logo of the firm (contractor) and
a badge mentioning “Security Guards”, headgear, belt, safety shoes, whistle, torch
and baton with company name written/ embossed to all Security Guards deployed at
various premises.

b. During monsoon and winter necessary uniform articles like raincoat and winter wear
shall be made available to guards by the Contractor.

c. The contractor shall also issue company identity cards to his employees/security
guards. In addition to this contract staff will also have to carry the Bank’s contract
worker visitor pass which shall be countersigned by the Bank’s Security Manager.

d. All uniform articles will be made available at no additional cost and should be included
in the administrative expenses of the vendor.
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e. The contractor must bear the cost of the uniform. The same will not be reimbursed by
the Bank. Also, it should not be charged to the staff employed.

11.Surprise Checks: That the Security Officer, Reserve Bank of India, Nagpur or any other
persons authorized by him shall be at liberty to carry out surprise check on the persons
as deployed by the Contractor in order to ensure that persons deployed by him are doing
their duties properly. In addition to this agency should also make necessary arrangements
for regularly conducting surprise checks at odd hours (0000 hrs to 0400 hrs) to check the
alertness of the guards deployed at Bank’s premises which should be at least once in a
month in all the properties. A separate register shall be maintained in each property for
recording the visit.

12.Earnest Money Deposit: of the successful tenderer/bidder shall be transferred to security
deposit. The EMD/ security deposit shall be released without any interest to the contractor
on termination of AMC.

13.Retention Money/Security Deposit: The Contractor has to provide retention money in
the form of irrevocable Bank Guarantee issued by a scheduled Bank in the prescribed
proforma as given in Annexure |l of the tender document.

14.Deductions from EMD/Security Deposit: All compensation or other sums of money
payable by the contractor to the Bank under the terms of this Contract may be deducted
from his earnest money and the security deposit if the amount so permits, and Contractor
shall, unless such deposit as become otherwise payable, within ten days after such
deduction make good the amount so deducted.

15.Performance (Bank) Guarantee: In addition to the EMD and retention money described

above, the successful tenderer, within a period of 10 days from the date of award of work
by the Bank, shall submit a Performance (Bank) Guarantee (to be arranged by the
contractor at his own cost) obtained from any of the nationalized/ scheduled bank, in the
format approved by the Bank for an amount equivalent to 5% of the contract value. This
is to ensure adherence to complete the work and execution with best quality
workmanship. The contractor is required to submit Performance Bank Guarantee (PBG)
within 10 days of the issue of work orders. The penalty as per Bank Rate for delayed
submission of PBG will be recovered from the contractor.
The above-noted Performance Guarantee shall be valid up to the satisfactory completion
of the work in all respects and shall have to be renewed by the contractor up to extended
completion time, if any. In case, the contractor fails to comply with any of the above
conditions, the Bank will be at liberty to invoke the Guarantee based on the certificate
issued by the Bank’s Security Manager. The Guarantee shall be released after issue of
completion certificate.

16. Clarification: In all cases of omissions and/ or doubts or discrepancies in any item or
specification a reference shall be made to the Bank whose elucidation, elaboration or
decision shall be considered as authentic. The Contractor shall be held responsible for
any errors that may occur in the work through lack of such reference and precaution.

17. Antecedent and Police Verification of Contract Staff: The contractor shall ensure that
the security guards employed have not been convicted by a court of law/ do not have
criminal record or criminal proceeding against them. Full biodata (in format as prescribed
under Annexure-VIIl), including passport size photograph, of each security guard
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employed for the job shall be submitted to the Bank. Police verification of the security
guards will be provided by the contractor to the Bank before engaging them to the Bank.
Contractor shall also ensure timely renewal of police verification of each security guard
employed for the job throughout the contract period. Also, in the event of change in any
security guard, the same has to be intimated to the Bank in advance along with all the
antecedents and Police Verification related documents of the new labour to be employed.

18.Conduct of Contract Workers: The contractor will take responsibility for the conduct
and good behavior of his employees/ security guards and if any complaint is received
against any of the employee/ security guards, the contractor shall arrange for his
immediate removal and replacement from the Bank’s premises. Further, the contractor
shall ensure adherence to all the government laid guidelines and legal procedures while
removing any contract labourer from service.

19.Training: The contractor should make necessary arrangements for conducting Monthly
training and refresher trainings for the guards deployed on various security related issues
and on topics like roles and responsibilities of first respondent in case of any emergency/
medical emergency/ first aid/ disaster, etc.

20.Sexual Harassment of Women: The contractor /Agency shall be solely responsible for
full compliance with the provisions of “the Sexual Harassment of women at work place
(Prevention, Prohibition and Redressal) Act, 2013”. In case of any complaint of sexual
harassment against its employees within the premises of the Bank, the complaint will be
filed before the Internal Complaints Committee constituted by the Contractor / Agency
and the Contractor / Agency shall ensure appropriate action under the said Act in respect
of the complaints. Any complaint of sexual harassment from any aggrieved employee of
the contractor against any employee of the Bank shall be taken cognizance of by the
Regional Complaints Committee constituted by the Bank. The Contractor shall be
responsible for any monetary compensation that may need to be paid in case the incident
involves the employees of the contractor, for instance any monetary relief to Bank’s
employee, if sexual violence by the employee of the contractor is proved. The contractor
shall be responsible for educating their employees about prevention of sexual
harassment at work place and related issues.

21.Supervision & Quality of work: The contractor shall ensure that the security guards
employed by him do their work faithfully. Supervisor appointed by the contractor shall
conduct surprise visits on a regular basis inside the premises to ensure that the staff are
working properly.

22.Extra Work: No claim for any extra work shall be allowed unless it has been executed
with the concurrence of the Bank. Any such extra work as authorized shall be made in
accordance with the following provisions.

a. The net rates or prices in the original tender shall determine the valuation of the
extra work where such extra work is of similar character and executed under
similar conditions as the work priced therein.

b. Rates for all items, wherever possible, should be derived out of the rates given in
the Price Bid (Part-Il of Tender).

23.Reporting & Coordination: Contractor shall, at least once in the month and/ or as and
when called, in person visit the Protocol & Security Establishment at the respective offices

for better coordination and / or performance review.

60




ASC for Providing Security Guards at Bank’s Various Properties

24 Bank’s Property: Should any treasure, fossils, minerals or works of art of antediluvian
interest be found during or while carrying out the works, the contractor shall give
immediate notice of any such discovery and shall make over such finds to the Bank.
Contractor shall hand over the same to RBI and that contractor shall not claim any right
title interest for the same.

25.Unsatisfactory Service: In case services rendered by the contractor are found to be
unsatisfactory, a written notice shall be issued and the amount, on proportionate basis
will be deducted from of bill.

26.Payment to Contractor:
Payment of AMC bills shall be made on a monthly basis through NEFT on receipt of bill

from the firm. The payment shall be made on actuals/ pro-rata basis subject to
satisfactory service. The amount payable will be net of any recoveries for deficiency in
services, imposed as per the provisions of this contract. The bill should be submitted as
per GST format. Copy of following documents for a particular month duly certified by the
firm to be submitted along with bill for payment:

i. Certified copy of attendance register.

i. Report of work done signed by the assistant caretaker / caretaker / assistant
manager / security officer

i. Bank statement showing payment of minimum wages
(payment to labour / workmen shall be paid directly to their bank
account).

iv. Declaration for compliance of Contract labour Act & Minimum wages Act.

v. Documentary evidence indicating the payment made towards PF/ESI, if
applicable.

vi. Documentary evidence showing Monthly Training of the Security Guards.
vi. Any other logbooks/ document as directed by Protocol & Security Dept.

It may be noted that the contractor will first make the payment of wages to the labourers/
workers and then submit the Bill for reimbursement of the same along with the proof of
remittance of wages to the workers. No advance payment will be made to the contractor
under any circumstances. The invoice will be deemed accepted only upon submission of
all the supporting documents along will the bill as mentioned above

27.Delayed Payment: Any amounts payable by the Bank to the Contractor in pursuance of
submission of any bill by the contractor for this work and provided the bill submitted by
the contractor is found to be in order (i.e., the bill is found to be arithmetically accurate
and as per the agreed rates and submitted along with all the necessary documents as
stipulated in clause 21 above) shall, if not paid within the 30 working days in case of
monthly bills and within three months in case of final bill, carry interest at the rate of
interest of provident fund. However, it may be noted that no interest shall be paid by the
Bank under any circumstances if the delay in payment of bills is caused due to non-
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submission of the above-mentioned documents by the contractor or non-responsiveness
of contractor in case any clarification is sought by the Bank in respect of the invoice or
the work mentioned thereunder.

28.Rates: The rates shall remain firm during currency of the contract and the contractor shall
not seek for any kind of increase in the agreed charges during the contract period.

29.Escalation Clause: The Statutory Charges will be proportionately varied as and
when, the Minimum Wages/GST/any other statutory charges, taxes etc. are revised
by the Labor Commissioner/Statutory authority, such revised rates will be binding
on both the parties.

30.Payment by Contractor to Contract Workers:

a. Tenderer is advised to ensure payment of wage to all employee including contract
workers only through bank account.

b. Being a Principle Employer the Bank shall be at liberty to call upon the tenderer to
submit the evidence in respect of complying with this condition at Bank’s
discretion.

c. The contractor shall maintain a register of wages and shall issue a wage slip to
every workman employed by them. Photocopy of Wage slips duly signed by
Contractor and counter signed by each security guard to be submitted to Bank.

d. The contractor will have to comply with the provisions of the Minimum Wages Act
and other statutory obligations (i.e. the Employees Provident Fund, Employee
State Insurance Corporation etc.) and submit proof of payment in respect of the
same to the Bank. (This should include bank account details regarding payment
of Employees Provident Fund, ESIC premium and wages).

e. Security Guards if deployed on National Holidays shall be compensated
appropriately by contractor and the invoice for charges/expenditure for the same
is to be submitted separately along with the proof of remitting such compensation
to the Security Guards.

31.Certificate of Compliance of payment as per Minimum Wages Act & provision of
amenities as per CLRA Act: Before release of its payment a contractor has to submit a
certificate that he has actually paid all the dues of all the labourers of all descriptions
engage by him for completion of the warded job/ work at the rate which is not less than
the one prescribe under the Minimum Wages Act 1948 and he has complied with the
provisions of CLRA Act with regard to providing the essential amenities to the contract
labour. The veracity of such certificate may be verified by the Assistant Manager/
Manager nominated by the Principle Employer as his/ her representative and duly
authorised to verify actual disbursement of wages by the contractor.

32.GST Liability: All the statutory deductions will be deducted at source excluding GST.
Tenderer should have GST registration number and must quote their rates including GST
levied by the Central Government and State Government at the prevailing rate while
quoting their rates for various items and no claim in this regard shall be considered by the
Bank at any stage. It is mandatory for contractor to disclose the breakup of his portion of
tax liability while submitting the claims for payment i.e. taxable value and applicable taxes
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in prescribed bill format/schedule issued by GST council for composite or supply of goods
and services as applicable in the cases. The Bank is not responsible for payment of GST
for the service rendered by the contractor. It is the responsibility of the contractor to pay
GST to the tax authority.

33.Liability of damages to Bank’s property: Any damage to the Bank’s property caused
by the contractor will have to be made good by the contractor at his cost failing which the
same will be deducted from the amount payable to the contractor.

34.Liquidated damages will be levied in following manner: In case of the requisite number
of services for the duration of time as mandated on daily basis are not made available,
Bank shall recover Damages on Pro-rata basis in respect of deficiency in number of
services provided/ work executed and/or deficiency in duration of service (in
hours), subject to a maximum of 10% of total monthly bill per instance.

35.Right to Terminate Contract: The Bank reserves the right to cancel the contract at any
time before the due date if the services rendered are not found to be satisfactory by giving
one month’s notice. The decision of the Bank in this regard shall be final and binding on
the contractor and no correspondence /compensation claim shall be entertained by the
Bank in this regard.

36.Indemnity and Liability of damages: The firm awarded the contract will be fully liable
for any damages suffered to the premises or to any person or any occupant or resident
directly or indirectly by any services activity provided by the firm.

37.Indemnity and Liability towards contract staff: The contractor will be solely
responsible for the risk involved during discharge of duties by his workers. The Bank
accepts no liability towards guards/ labour deployed by the contractor.

38.Undertaking for Statutory Compliance & Indemnity against non-compliance by the
Contractor: An undertaking should be given on a Non Judicial Stamp paper of applicable
value before award of work to the effect that if the particular job /work is awarded to him,
he under takes to actually pay wages to all the laborers of all descriptions to be engage
by him for completion of that particular job/ work, at the rate which is not less than the
one prescribed under the Minimum Wages Act 1948 and to ensure compliance of
essential amenities as provided under the CLRA Act 1970 and also keep the Principle
Employer Indemnified against all the action that may be initiated against the Principle
Employer by the Statutory Authorities for his failure to pay such wages and provide the
essential amenities.

39.Indemnity clause: The bidder agrees to indemnify and to keep RBI and its officers,

employees, directors and representatives indemnified against all claims (including third

party claims), actions, losses, damages, costs, expenses, charges, including legal

expenses which the RBI may suffer or incur on account of the default on the part of bidder

due to:

a. Violations of applicable laws, regulations, guidelines issued by the Government or
other statutory authorities during the contract period; or

b. Breach or non-performance of the terms and conditions of the contract; or

c. Breach of the representations and warranties made by the bidder; or

d. Negligent or fraudulent act or omission by the bidder; or any third party for reasons
attributable to the bidder.
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e. The bidder shall also keep the Bank indemnified against any claim from the staff of
the bidder and it shall be the duty of the bidder to clearly inform his own personnel /
staff that they shall have no claim whatsoever against the Bank and they shall not
raise any industrial dispute, either directly and / or indirectly, with or against the Bank,
in respect of any of their service conditions or otherwise.

f. Further the bidder shall at all times indemnify the Bank against all claims which may
be made under the Workmen's Compensation Act, or rules there under or under any
law or rules of compensation payable in consequence of any accident or injury
sustained by any person in its employment for the purpose of this agreement. The
bidder shall be solely responsible for the remuneration and other dues to its
employees, as also for omissions / commissions done by them.

40.Cooperation with other agencies: The successful tenderer must co-operate with
contractor/(s) engaged by the Bank for other work so that the work shall proceed smoothly
without any delay and to the satisfaction of the Bank.

41.Labour License/ Contract Labour License: Necessary contract license for deploying
contract labour (as per prevailing CLRA 1970) shall be obtained from the central labour
authorities.

42.Statutory Compliance of Labour Laws including provisions of Industrial Disputes
Act, Provident Fund, ESI Act, Workmen’s Compensation Act and other statutory
liabilities: The Contractor shall be responsible for due observation and implementation
of the entire statutory conditions and requirements of labour laws as applicable to his
workmen such as Industrial Disputes Act, Payment of P.F., ESI Act, Workmen’s
compensations Act, etc. and all Government Liabilities.

43.Safety Measures: All safety measures as per the safety code shall be strictly adhered.

44 .Non-Disclosure Clause: The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank's infrastructure/systems/equipment’s etc.,
which may come to the possession or knowledge of the Contractor during the course of
discharging its contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictest confidence. The Contractor shall
treat the details of the contract as private and confidential, except to the extent necessary
to carry out the obligations under it or to comply with applicable laws. The Contractor
shall not publish, permit to be published, or disclose any particulars of the works in any
trade or technical paper or elsewhere without the previous written consent of the Bank.
The Contractor shall indemnify the Bank for any loss suffered by the Bank as a result of
disclosure of any confidential information. Failure to observe the above shall be treated
as breach of contract on the part of the Contractor and the Bank shall be entitled to claim
damages and pursue legal remedies. The Contractor shall take all appropriate actions
with respect to its employees to ensure that the obligations of non-disclosure of
confidential information under this agreement are fully satisfied. The Contractor's
obligations with respect to non-disclosure and confidentiality will survive the expiry or
termination of this agreement for whatever reason.
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Section-K

IO 2l B ABTeRE / Check List of Commercial Conditions

a1 fAfaeTeal &t

el @
% Ryaeor o A ol (8T 3rera T
Sr.No.| Description Bank's terms Whether
acceptable tothe
tenderer
(YES or NO)
et 35 e ﬁﬁa%w-|@aﬁ®mﬁ%ﬁ&mw
1. Bid Validity 3 months from the date of opening of Part-
| of the tender
TRUmdl/ feHis e/ d TRE & U |
IaHET o fdr| ¥4,24,000/- (mwﬁ@ﬂmwﬁm
2. Earnest Money| %4,24,000/- (Rupees Four Lakh Twenty
Deposit (EMD) | Four Thousand Only) in form of NEFT/
Demand Draft/ Bank Guarantee.
— W@@@Hﬂ@ﬁfﬁ%%ﬁ&aﬁuwwm
d% TR & ¥4 H (Bdd Ihd dieigdl &
mferyfer s -
3. Retention Money ,
(Security 5% of the corl1tract .cost for the entire
Deposit) contract duration, in form of Bank
Guarantee (only for the successful bidder)
UHS! 3R RyaaiRet feuifore & aramar gt
3fSY 3fafd & Y SfIae AT BT 5% b
a1 F wuF Fad awad SdgEr ¥ )
4. | Performance 5% of the contract cost for entire contract
Guarantee duration, in addition to EMD and Security
Deposit, in form of Bank Guarantee (only
for the successful bidder)
TolgRl &1 ARMYH URd IRPR gRT GMErd
A AT Aol &R & AR &R 88 HelA
¥ T ST | 3eY & R PRIBT P SR
_ 3gYd Y / Yal Yed H§ DI dgad DI
5. @ 3rgAfd et &t s
Prices

The revision of the wages shall be done
every six months in accordance with the
revision in minimum wage rates if any, by
Government of India. No change in quoted
profit/ service charge will be allowed during
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the entire tenure of the contract

TS J — “IfIEY P 9 3R W’ & FA 6

- 3R 9% AR
6 In terms of clauses 6, 9, 15 and 33 of
Penalty , i
Section J- “Terms and conditions of
Contract”
?T >l I TS J - “3feY & 99 SR T & FA 2
3R 34 & AR
7 Termination/

In terms of clauses 2 and 34 of Section J-
“Terms and conditions of Contract”

FYIRd axdaS &I S| B W ARG
T Y T YR TR YT foam Sa|

Determination of
contract

8 Payment shall be made on Monthly
Terms ofpayment . . .
basis on submission of prescribed
documents.
TS J — “ITeY P [T 3R T & A 24
o | S & TR
Insurance In terms of clause 24 of Section J- “Terms

and conditions of Contract”

I/'We hereby declare that I/we have read and understood all the above conditions and the same
shall remain binding upon me/us in case the work is entrusted to me/us..

Signature of tenderer with seal

Address:

Date:
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Annexure-|

LIST OF SIMILAR WORKS

(Previous Experience)

Details of Similar Qualifying Works Executed by the Firm/Agency during the last 5 Years
Sl | Name of Nature & Name, Name, Full Contract Completion period Whether the Any other
No. the Specification | address & Address & Amount work was left relevant
Work & of works telephone | Telephone No. incomplete or | information
Location No. of the of the officer Scheduled Actual the contract including
owner. under whom was reason, if any,
. date of date of . .
(Govt./Semi | the work was - - terminated for delay in
Govt./Pvt. carried out completion | completion from either | completion of
Body) side work
1 2 3 4 5 6 7 8 9 10

Note: Attach sheet if required. The details of previous experience and work for Reserve Bank of India in any of the centers may be separately

provided in the above format

Signature of Applicant (with seal)
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Annexure-ll

DETAILS OF BIDDER
(to be submitted along with supporting documents)

S. No. Particulars of the Company/ Firm

1 Name and full address of the firm

2 Registered Office with full address, Telephone No., Fax Nos.,
E-mail address, website URL
Type of Company whether, Proprietorship, partnership etc.

Name and address of the  Proprietor/
Partners/Directors of the company

5 Registration (Firm, company etc.)/Registration Authority, Date,
Number etc.

Income Tax Registration number (PAN)

Goods and Services Tax ldentification Number (GSTIN)

Provident Fund Registration Number

Ol 0| N O

ESIC Registration Number

10 | Whether tenderer holding a License under Section12 (1) of
Contract Labour(R&A) Act 1970 read with section 21 of
Contract Labour Act 1971.

If so, furnish the details of license no. etc. and enclose a copy
11 | Date of ISO -9001 Certificate & Its validity period if applicable.

12 | Name and addresses and designation of the

person who will represent the agency while dealing with the
Bank (attach letter of authority)

13 |Experience in undertaking similar services to other years
organizations

14 | Total value of the services provided to theother organization | 2022-23 |
for the last 3 years. 2023-24 | %
2024-25 | %

15 | Whether financially sound to undertake services 2022-23 | X
(Furnish audited balance sheet forlast 3 years) 2023-24 | %
2024-25 | X

16 | Indicate if involved in any litigation

17 | Any civil suits pending in any of the orders executed, give
details

Place:
Date:
Signature with seal of the Bidder
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Annexure-lll

Proforma for Bank Guarantee for Security Deposit

(To be submitted on Non- judicial stamp paper of appropriate value purchased in the name of
the issuing bank)

No. Date

To:

The General Manager Office-In-charge
Reserve Bank of India

Civil Lines, Dr. Raghavendra Rao Road
Nagpur- 440001.

Dear Madam,

In consideration of your agreeing to accept the security deposit of (Rs only)
furnishable to you by M/s (hereinafter referred to
as “the Contractor”) in terms of their contract with you for “Annual Service Contract for
providing Security Guards at Various Properties of the Bank” as per their Tender
dated and your Special Conditions of Contract and other tender documents
relating thereto subject to the conditions and alterations mutually agreed upon the set forth or
referred to in your Contract dated in the form of guarantee from us in the
manner hereinafter contained, we (Name of the Bank)
do hereby covenant and agree with you as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to the extent
of Rs (Rupees only)
against any loss or damage caused to or suffered by or that may be caused to or suffered by
you by reason of any breach or breaches on the part of the Contractor of any of the terms and
conditions contained in the said Contract and in the event of the Contractor making any default
or default in carrying out any of the work under the said Contract or otherwise in the
observance and performance of any of the terms and conditions relating thereto in
accordance with the true intent and meaning thereof, we shall forthwith on demand pay to you
such  sum or sums not exceeding in total the said sum  of
Rs (Rupees only) as may
be claimed by you as your losses and/or damages, costs, charges or expenses by reason of
such default on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor has
made any such default or defaults and the amount or amounts to which you are entitled by
reasons thereof will be binding on us and we shall not be entitled to ask you to establish your
claim or claims under this Guarantee but will pay the same forthwith on your demand without
any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the application
by the Contractor after expiry of the relative guarantee period of the said Contract and after
the contractor had discharged all his obligations under the said Contract and produced a
certificate of due completion of the work under the said contract and submitted a “No Demand
Certificate”, provided always that this guarantee shall in no event remain in force after the day
of without prejudice to your claim or claims arisen and demanded from or
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otherwise notified to us in writing before the expiry of six months from the said date which will
be enforceable against us notwithstanding that the same is or are enforced after the said date.

4. Should it be necessary to extend this guarantee on account of any reason whatsoever, we
undertake to extend the period of this Guarantee on your request till such time as may be
required by you. Your decision in this respect shall be final and binding on us.

5. You will have the fullest liberty without effecting this guarantee from time to time to vary
any of the terms and conditions of the said contract or extend the time of performance of the
Contractor or to postpone for any time or from time to time any of your rights or powers against
the Contractor and either to enforce or forbear to enforce any of the terms and conditions of
the said Contract and we shall not be released from our liability under this guarantee by the
exercise of your liberty with reference to matters aforesaid or by reason of any time being
given to the Contractor or any other forbearance, act or omission on your part or any
indulgence by you to the Contractor or by any variation or modification of the said contract or
any other act, matter or things whatsoever, which under the law relating to sureties would but
for the provisions hereof have the effect of so releasing us from our liability hereunder
provided always that nothing herein contained will enlarge our liability hereunder beyond the
limit of Rs (Rupees only)
as aforesaid.

6. This guarantee shall not in any way be affected by your taking or varying or giving up any
securities from the Contractor or any other person, firm or company on its behalf or by the
winding up, dissolution, insolvency or death as the case may be, of the Contractor.

7. In order to give full effect to the guarantee herein contained you shall be entitled to act as
if we were your principal debtors in respect of all your claims against the Contractor hereby
guaranteed by us as aforesaid and we hereby expressly waive all our rights of surety-ship
and other rights, if any, which are in any way inconsistent with any of the provisions of this
guarantee.

8. Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all your
claim or claims against the contractor from time to time arising out of or in relation to the said
contract and in respect of which your claim in writing is lodged on us before expiry of six
months from the date of expiry of this guarantee.

9. Any notice by way of demand or otherwise hereunder may be sent by special courier, telex,
fax or registered post to our local address as aforesaid and if sent by post, it shall be deemed
to have been given when the same has been posted.

10. This guarantee and the powers and provisions herein contained are in addition to and not
by way of limitation of or substitution for any other guarantee or guarantees heretofore given
to you by us (whether jointly with others or alone) and now existing uncancelled and that this
guarantee is not intended to and shall not revoke or limit such guarantee or guarantees.

11. This guarantee shall not be affected by any change in the constitution of the contractor or
us nor shall it be affected by any change in your constitution or by any amalgamation or
absorption thereof or therewith but will ensure to the benefit of and be available to and
enforceable by the absorbing or amalgamated company or concern.

12. Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions
of the said tender or showing of any indulgence by the Bank to the Tenderer shall not
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discharge the Surety in any way and the obligations of the Surety under this guarantee shall
be discharged only on the intimation thereof being given to the Surety by the Bank.

13. This guarantee is irrevocable during the period of its currency and shall not be revoked
without your previous consent in writing.

14. We further agree and undertake to pay you without demur the amount demanded by you
in writing notwithstanding any difference or dispute or controversy that may exist or arise
between you and contractor or any other person.

15. Notwithstanding anything contained herein above our liability under this guarantee is
restricted to Rs (Rupees
only). Unless a written claim is lodged on us for payment under this guarantee within six
months from the date of expiry, including extensions if any, of this guarantee all your rights
under the guarantee shall be forfeited and we shall be deemed to have been released and
discharged from all liabilities thereunder, irrespective of whether or not the original guarantee
is returned to us.

16. We have power to issue this guarantee in your favour under the Memorandum and Articles
of Association of our Bank and the undersigned has full power to execute this Guarantee
under the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED

(For & on behalf of the above named Bank)
For & on behalf of

(Banker's Name & Seal)

BRANCH MANAGER
(Banker’s Seal)
Address

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed

and shall be signed by the official whose signature and authority shall be verified. The
necessary stamp duty shall be paid by the tenderer).
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Annexure-lV

Proforma of Bank Guarantee for Earnest Money Deposit/ Bid Security

(To be submitted on non-judicial stamp paper of appropriate value purchased in the
name of the issuing bank)

Place:
Date:

To:

The Regional Director

Reserve Bank of India

Civil Lines, Dr Raghavendra Road
Nagpur- 440001.

Dear Madam,

Name of Work: Annual Service Contract for providing Security Guards at Bank’s
Various Properties

Ref.: RBI/Nagpur Regional Office/Others/2/25-26/ET/619 dated November 19, 2025

WHEREAS

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai
(hereinafter called the ,RBI") has invited tenders for the captioned work (hereinafter called
“the said tender”) on the terms and conditions mentioned in the said tender documents.

It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank Guarantee
fora sumof  ............. (RUPEES ...viiiiiiiiiiiiii e, only) as Earnest Money
Deposit (EMD).

M/s. (Name of the Tenderer/Bidder) , (hereinafter called as “the Tenderer/ Bidder”),
who are our Clients/Constituents intend to submit their tender/ Bid for the said work and have
requested us to furnish Bank Guarantee to RBI in respect of the said sum of %
(Rupees only) in respect of EMD.

NOW THIS GUARANTEE WITNESSETH

1. We (Name of the Bank) do hereby agree with and undertake to RBI, their
Successors, Assigns that in the event of the RBI coming to the conclusion that the Tenderer
have not performed their obligations under the said conditions of the tender or have committed
a breach thereof, which conclusion shall be binding on us as well as the said Tenderer; we
shall on demand by the RBI, pay without demur to the RBI, a sum of X (Rupees
only) or any lower amount that may be demanded by the RBI. Our guarantee shall be treated
as equivalent to the Earnest Money Deposit for the due performance of the obligations of the
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[enderer under the said Conditions, provided, however, that our liability against such sum
shall not exceed the sum of (Rupees only).

2. We also agree to undertake to and confirm that the sum not exceeding ¥-----------------
(Rupees only) as aforesaid shall be paid by us without any demur or protest, merely on
demand from the RBI on receipt of a notice in writing stating that the amount is due to them
and we shall not ask for any further proof or evidence and the notice from the RBI shall be
conclusive and binding on us and shall not be questioned by us in any respect or manner
whatsoever. We undertake to pay the amount claimed by the RBI forthwith upon receipt of
the notice as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent of the
agreement or agreements or other understandings between the RBI and the Tenderer. This
guarantee shall not be revoked by us without prior consent in writing of the RBI. We hereby
further agree that —

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the
said agreement or in compliance with any of the terms and conditions stipulated in the said
tender and/or hereunder or granting of any time or showing of any indulgence by the RBI to
the Tenderer or any other matters in connection therewith shall not discharge us in any way
and our obligation under this guarantee. This guarantee shall be discharged only by the
performance by the Tenderers of their obligations and in the event of their failure to do so, by
payment by us of the sum not exceeding %------------ (Rupees only).

b) Our liability under these presents shall not exceed the sum of ¥ -------------- (Rupees only).
c¢) Our liability under this agreement shall not be affected by any infirmity or irregularity on the
part of our said constituents/clients in tendering for the said work or their obligations there
under or by dissolution or change in the constitution of our said constituents.

d) This guarantee shall remain in force upto (six months from the last date of receipt of tender)
provided that if so desired by the RBI, this guarantee shall be renewed for a further period as
may be indicated by them on the same terms and conditions as contained herein.

e) Our liability under these presents will terminate unless these presents are renewed as
provided hereinabove on the or on the day when our said constituents comply with their
obligations, as to which a certificate in writing by the RBI alone is the conclusive proof
whichever date is later. Unless a claim or suit or action is filed against us within or any
extended period, all the rights of the RBI against us under this guarantee shall be forfeited
and we shall be released and discharged from all our obligations and liabilities hereunder

Yours faithfully,

For and on behalf of Bank.

Authorised Official (with seal)

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed and
shall be signed by the official whose signature and authority shall be verified).
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Annexure-V

CLIENT’s CERTIFICATE REGARDING PERFORMANCE OF CONTRACTOR

Name & Address of The Client:

Details of Works Executed by Shri/ M/s -...........cooiiiiiiiiiiiiiiineae

1 Name of work with brief particulars
2 Agreement No. and date
3 Agreement amount
4 Date of commencement of work
5 Stipulated date of completion
6 Actual date of completion
7 Details of compensation levied for delay
(indicate amount) if any
8 Gross amount of the work completed and
paid**
9 Name & address of the authority under whom
works executed
Outstanding / Very Good
i) Quality of work (indicate grading)
10 / Good / Satisfactory / Poor
i) Amount of work paid on reduced rates, if any
i) Did the contractor go for arbitration?
11 ii) If yes, total amount of claim
i) Total amount awarded
Comments on the capabilities of the Contractor
12 Outstanding / Very Good
a) Technical Proficiency
/ Good / Satisfactory / Poor
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Outstanding / Very Good
b) Financial soundness
/ Good / Satisfactory / Poor

Outstanding / Very Good
c) Mobilization of adequate T&P
/ Good / Satisfactory / Poor

Outstanding / Very Good
d) Mobilization of manpower
/ Good / Satisfactory / Poor

Outstanding / Very Good
e) General behavior
/ Good / Satisfactory / Poor

Note:

i)
ii)

Signature of the client with Seal

All columns should be filled in properly countersigned.
The Client Certificates should be submitted for each of the Prequalification work/s

Signed by an official of the rank of Officer of the rank of Executive Engineer or
equivalent in case of Govt./Semi-Govt., organisations or a PSU.

Supported by adequate proof of payments received by the contractor for the work
done by them.

Client's report issued by private organization shall be accompanied by TDS
Certificates

All columns should be filled in properly countersigned. Client certificate should be
on letter head of the Client with signature of Authorized person.
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Annexure-VI

DETAILS OF BANKERS

Details of our Banker/s are:

Banker 1 Banker 2

Name of the Banker

Name of the Branch and its
complete Postal Address

Name and Job —title of the
Contact Person along with
his/her Telephone No. (s).
and Fax No(s) etc.

Type of Account and Account
No.

Whether Credit facility/
Overdraft facility enjoyed by the
contractor.

The period from which the
contractor has been banking

With the Banker

Any other information which the
contractor may like to furnish
about its Bankers:

Authorized Signatory
(With name)

76




AMC for Providing Security Guards at Bank’s Various Properties

Annexure-VIl

FORM OF BANKERS CERTIFICATE FROM A SCHEDULED BANK

1. Composition of the firm (whether Partnership/ Private Limited/Proprietorship/
Public Limited.)

2. Name of the Proprietor/ Partners/ Directors of the firm.

3. Turnover of the firm for the last 3 financial years (year wise).

i) 2022-2023,
i) 2023-2024,
i) 2024-2025

4. Credit facility/ Overdraft facility enjoyed by the firm.

5. Dealings

6. The period from which the firm has been banking with your bank.
7. Any other remarks.

You may also kindly forward your opinion whether the above firm is considered
financially sound to be entrusted with the contract for works estimated to cost Rs 212
Lakhs.

(Signature)
For the Bank

Note:

e Bankers' certificates should be on letter head of the Bank,
addressed to Regional Director, Reserve Bank of India, Nagpur

e In case of partnership firm, certificate should include names of all
partners asrecorded with the Bank
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Annexure- VI
9T4l- STeT B / Bio- Data Form
(to be submitted in letter head of the contractor)

-MH / Name

W-gATUd gRUTe
fUdT &1 A1 / Father's Name 1391 BIe! T Affix

Self-attested
o4 faeit / Date of Birth Passport size

ol / Gender photograph

Reifors i /

Educational Qualification
JAH U /

Current Address

RTs Udl /

Permanent Address

HiaTSd . / Mobile No.

3IYR 4. / Aadhaar No.
T+, / PAN No.

% ﬁ y Ml =T/ Account No.-
Bank Account Details 3{TS UH. TH.T. B/ IFSC Code-

O, (U, §=I1 /
PF (UAN) No.

3093t (3ME.t) . / ESIC (IP) No.
Ydyd ¥/ Ex-Serviceman (@&l Yes / &1 No)

&g/ Height- ........... , goi/ Weight- ............
ISR/ Eye sight- (STT/Left) ......(GMA1/ Right)......

IRIRP ATUES / Body Parameters

THAT SXAT&R 37T 33 BT A=/

Specimen Signature or Thumb impression

SR VM T faaRu IR gRT 99 ol T 8 3R SUgad axardell o a1 i & |

The above details are verified by me and are supported with suitable documents.

AT RET I & 1Y 8X1&R / Signature with official seal-
3YBRT BT A1 / Name of Official-
Uca-TH / Designation-
R4 / Place-
faHi® / Date-
2 FA1-STeT B & 1Y YR HTS 3HYdT bl 370 Iugad Wiet 3ATSal 1S o Ul ! HTaRad §

It is mandatory to submit Photocopy of Aadhaar Card or any other suitable Photo ID Card with this bio-data form.
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Annexure-IX

fafacreal gRT 39 deves A SHT fHT S arar gy

Undertaking to be submitted by the tenderer on their letterhead

Name of Work:

1.1/We ... (Name of the bidder) declare that

a) My/ Our track records are clean. |/ we or any of our allied firms* have not been
involved in any illegal activities/ financial frauds. I/We have not been convicted in a
Court of Law on any grounds. There is no such case with the Police/ Court/
Regulatory authorities against me/ us.

b) I/ We or any of our allied firm* have not been prosecuted or suffered any penalty for
violation of any statutory laws by any Authority.

c) I/ We or any of our allied firm* is/ are not debarred / suspended / blacklisted by any
public institution / entity in India or any other country as on ............... (Last date
of submission of bid).

or
I/ We or our allied firm* ...........ccccoeeeeennnn. {Name of the allied firm(s)) is/ are debarred
/ suspended / blacklisted by .........ccccccciiiiiennin. (Name and address of public
institution in India or any other country) and the same effective up to ........ {date).

A copy of such letter is attached for your information and record.

d) I/ We or any of our allied firm* have not made any transgression in respect of the
code of integrity with any public institution / entity in India or any other country in
last three years ason ................ (Last date of submission of bid).

e) I/We will inform the Bank in writing, in case, l/we or any of our allied firm* is/are
debarred / suspended / blacklisted by any public institution / entity in India or any
other country on or before award of work for the captioned work.

f) 1/ We have not rescinded/abandoned any contract awarded by any of his clients
before the expiry of prescribed period of contract.

g) The details of all disputes I/ we had with my/ our clients and the status thereof are
attached for your information and record.

(seal and signature of the bidder)
Date
Place

(Note: strike out which is not applicable)

*Allied firm: A firm would be termed as "allied firm" if the management is common, or
substantial or majority shares are owned by the banned/ suspended firm and by virtue of
this it has a controlling voice. Further all successor firms will also be considered as allied
firms.
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MSTC Uidd W= fAfder & U -1 & A1Y 3iuels U S are cxdrdsil &t ofee

Checklist for documents to be uploaded on MSTC portal along with Part-1 of Tender

Sr.
No.

Particulars of the documents

Submitted
(Yes/ No/ Not Applicable*)
*Kindly provide valid reason
for non-applicability

Tender Document issued by the Bank — duly filled, stamped
and signed (including all Annexures, Minutes of pre-bid
meeting and corrigendum if any)

Power of Attorney/ authorization with the seal of the company/

2. firm in the name of the person signing the tender documents
3 Copy of NEFT Receipt/ Bank Guarantee/ Demand Draft as
" | evidence of remitting EMD amount of X 4,24,000/-
4. | Copy of PSARA License
Certificate of incorporation and Memorandum and Articles of
5. | Association / partnership deed/ other relevant certificate of
registration for commencement of business
Particulars of tenderer (in format prescribed under Annexure-
6. | 1l) along with particulars of all the directors and responsible
officials/ partners/ individual/individuals involved
7. | Copy of PAN Card & other related Income Tax documents
8. | Copy of GST Registration Certificate
9. | Copy of MSMED Registration Certificate, if any
10. | Copy of EPF Registration
11. | Copy of ESIC Registration
12 Copy of License under Section12 (1) of Contract Labour (R&A)
" | Act 1970 read with section 21 of Contract Labour Act 1971
13 Work Orders and completion certificates in support of
" | experience of more than 5 years in carrying out similar works
Details of similar qualifying works completed in last 5 years
14. | along with contact details of clients (in format prescribed under
Annexure- 1)
15 Work Orders for all similar qualifying works completed in last 5
" | years
Client’s Certificates (in format prescribed under Annexure V)
from different clients in letterhead of the client and signed by
16. . : - e
authorized signatory for all similar qualifying works completed
in last 5 years
17 Copy of TDS Certificates as a proof of payment for all client

certificates issued by private organizations
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Sr.
No.

Particulars of the documents

Submitted
(Yes/ No/ Not Applicable*)
*Kindly provide valid reason
for non-applicability

18.

Completion certificates for all similar qualifying works
completed in last 5 years

19.

Work Orders for previous experience, if any, of carrying out
Works for the Reserve Bank of India at any center

20.

Copies of the Audited Final Accounts for last 3 years and a
certificate issued by Chartered Accountant indicating the
turnover for the last 3 years

Copies of the Income Tax Clearance Certificates/ Income Tax

21. Assessment Orders/ Income Tax Returns for last 3 years
22 Details of Bank Accounts along with Contact details of
" | Banker(s) (in format prescribed under Annexure VI)
23 Banker’s Certificate in letter head of the Bank and signed by
" | authorized signatory
Valid document in support of having self-owned
o4 Establishment/ Set up/ Mechanism to provide training of
"|guards and full-fledged service setup/ back office/
administrative office in Nagpur
o5 Undertaking of having all the required legal/ statutory
" | approvals for carrying out this business at Nagpur
Undertaking of not having convicted in a Court of Law or
26. | suspended / blacklisted by any organization on any grounds
(Annex IX)
27. | Particulars of all Civil suits pending, if any
28. | List of deviations, if any, in commercial terms and conditions
29. | List of deviation, if any, in technical specifications
Other relevant documents, if any
L
e
30.
B
B
D
Place
Date

Signature of the tenderer with seal
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PART- I
Price Bid

(This is for illustrative purpose only, the Price Bid should not be submitted
with Part | —Technical Bid. It should be submitted online in MSTC Portal)

Fixed Amount:

Sr. o Total Amount
N Description Rates
o per annum
40 Shift Duty
% 981 4 %1,43,22
| (Basic + VDA for personnel 981 x 365 (days) x 40 ,43,22,600
Central Govt Area A) | 4 General Duty | 981 x 312 (26 days x % 12.24.288
personnel 12 months) x 4
Il EPF Contribution @ 12% of wages @ 12% on (I) 3 18,65,626.56

¥ 75 x 12 months x (4
EDLI Contribution @ 0.5% on max % general duty guards + 40

. 15,000 shift duty guards + 40/6 X/45,600
shift duty reliever guards)
— . 5
IV EPF Administrative Charges @ 0.5% of @ 0.5% on (1) 3 77.734.44
wages
V |  ESIC Contribution @ 3.25% of wages | N2 for monthly wages > 20

% 21,000/-

Total Fixed Cost per annum

vi (Total wages plus EPF and ESI)

(1) + (1) + (1) + (IV) + (V) | 1,75,35,849.00

Price Bid Format: (to be filled by bidder online)

Fixed amount by the Bank ¥1,75,35,849.00/- (A)
Quoted Service Charge In percentage % (B)

(including reliever/ leave reserve charges, cost of uniform
and training of security guards, contractor's profit & | (to be quoted as percentage
overhead, Workmen compensation policy, Contractors all | of fixed amount, A)

risk policy, Bonus payment to workers (if applicable),
transportation, loading and unloading, freight charges,
transit insurance and other administrative charges and all
taxes, duty or other levy levied by Central Government or
any State Government or local authority if applicable other
than Good and Service Tax (GST))

Total Charges per Annum (C= A + B %of A)
GST @ 18% on Total Charges per Annum (D= 18% of C)
Total Contract Value per Annum (E=C + D)
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1. The intending tenderers are required to quote their service charge/ profit (inclusive of
reliever/ leave reserve charges, cost of uniform and training of security guards, contractor’s
profit & overhead, Workmen compensation policy, Contractors all risk policy, Bonus
payment to workers (if applicable), transportation, loading and unloading, freight charges,
transit insurance and other administrative charges and all taxes, duty or other levy levied by
Central Government or any State Government or local authority if applicable other than
Good and Service Tax (GST)) as _percentage of the fixed amount given by the Bank.
Quotations received in any other format will be summarily rejected.

For Example: -
If the Vendor wants to quote 20% as Service charge (including all costs except GST) on
fixed amount, then he will quote only 20 in the respective field of price bid at MSTC website.

2. Rates quoted online are to be exclusive of GST. GST will be calculated extra on total
charges to arrive at the contract cost and will be paid as applicable on actual basis. No
separate claim in respect of any tax (other than applicable GST), duty or levy whether
existing or future and/ or any other charges shall be entertained by the Bank.

3. The minimum wages notified for employees employed in Watch and Ward Services (without
arms) as per order F. No. 1/ (6)/ 2025-LS-Il dated September 25, 2025 has been considered
for arriving at Fixed amount by the Bank.

4. The payment of wages and any future revision in this Fixed cost by the Bank (and
accordingly, in contract cost) will be based on the minimum wages as notified by the Ministry
of Labour and Employment for Watch and Ward Services (without arms).

5. The Rates of EPF, ESIC and EDLI Contribution and EPF Administrative charges indicated
above are as per the extant government guidelines and the same is used to derive the Fixed
amount. In the event of revision/ change in any of the above rates by the government, the
Fixed amount and accordingly, the contract cost will be recalculated and revised
accordingly.

6. It will be imperative on the part of each bidder to fully acquaint himself with all the local
conditions and factors, which would have any effect on the performance of the contract and
cost of the items. No request for the change of price shall be entertained, on account of any
local condition or factor once the offer of the Bank is accepted by the bidder.

7. 1/We hereby declare that I/we have read and understood the schedule of quantities and
contents of Part Il of the tender and also have read and understood all the above conditions
and the same shall remain binding upon me/us in case the work is entrusted to me/us.

Signature of tenderer with seal
Address:
Date
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